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THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHR] H. M. PATEL): (a) Remit-
tance fucilities to Coca Cola Expor_t
Corporation are calculated on casn
hasis.

{b) Information on remittances al-
lowed in favour of the Corporation
for the period 1973 to 1975 has been
given in repiyv to Lok Sabha Unstar-
red Question No. 2889 dated 8th July,
1977,

‘¢) Export earnings of the Corpo-
tation  for the period were ag fol-
Jowsi—

Rs.
1973 . . . . 18R.31,127
1974 . . . . 1,21.08.754
975 . . . . 5.43.328

i) The remittance facililies allow-
ed in fovour nf the Corporation were
within the 80 per cent entitloment
formula which s cumulative,

Recommendations made by Public
Enterpriseg Selection Board

5318, SHRY SATISII AGARWAL:
Wil the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(2) the number of recommenda-
tions made by the Public Enterprises
Selection Board in 1976 regarding the
appointment of Chairmen, Managing
Directors, Executive Directors and
other executives in the Public Under-
{akings;

(b) the number of recommendations
agreed tgp by Government in each
category; and

(c) the number of recommendations
which were not agreed to by Govern.
;nent and the precise reasons there-
or? .
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THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (c).
The Public Enterprises Selection
Board is concerned with selections
to the posis of part-time Chairmen,
Chairmen and Managing  Direc-
tors and full-time Directors of Cen-
trat  Government Enterprises. In
1976 the Public Enterprises Selection
Board made 77 recommendations as
follows:—

Number of

Post recommens=
dations
made

1. FPurt-time Chairmen 11
2. Chairmen and

Managing Directors 45
3. Full-time Directors 21

Out of the 77 recommendations made,
7 were not accepted by Government.
The recommendations of the Publie
Enterprises Selection Board in re-
gard 1o these appointments are con-
sideved by the Government at the
hirhest level. Out of the 7 cases in
one case the Project Manager was ap-
pointed ay the Executive Director,
while in another post of Executive
Director, it was decided to keep the
post in abeyance. In one case of
Chairman & Managing Director it was
decided to appoint an internal officer.
In the remaining cases the candidates
recommended were not found suitable
by Government and in three of the
four posts others were appointed. In
the last case the person recommended
was not found suitable and no regu-
lar appointment has so far been made
to that post.

Relief {0 Small Scale Stainles; Steel
Re-rollers Firms

5320, SHRI R. L. P, VERMA: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be plaared
to state:

(a) whether the relief given to the
Small Scale Stainless Steel Re-rollers
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in terms of import duty revision to
220 per cent is sufficient to save this
industry from closure;

(b) whether at the two years old
level of 220 per cent import duty the
Small re.rollers were existing;

(¢) if so, whether the raw material
used by these small re-rollers (i.c.
Stainless Steel Rounds/Billets  ete.
manufactured by Public Sectdr UnitsY
was not avaflable at Rs. 17/. per Kgs.
as compared to the current price of
Rs. 24/- and whether the import of
{Jtainless Steel Sheets at that time
was not banned for the manufacture
of utensils; and

(d) if so, how Government propose
to safeguard these - small re.rollers
when the duly has been fixed at 220
per cent.?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (d), in
fixing the rate of duty on stainless
steel plates, sheets and strips used
for unspecified purposes at 220 per
cent, the Government had kept in
view, inter alig, the inferesis of stain-
less stecl re-rollers as also of *he in-
digenous producers of stainless steel.
It is true that the prices of indigen~
Qusly procduced stainless steel rounds/
billets, etc. have increased but the
prices of imported stainless steel
sheets, have also increased, during
the same period correspondingly or
perhaps even to a greater degree. As
regards Import Policy, stainless steel
sheets have been allowed to manufac-
turers of utensils on ad-hoc basis
since October, 1975. The Import Po-
ey for 1877-78 also provides for the
requirements of the manufacturers of
utensils just as the import policy for
the preceding year 1976-77 did.

Civil Aerodrome at Agra

4§321. SHRI SHAMBHU NATH CHA-
TURVEDI: Will the Minister of
TOURISM AND CIVIL AVIATION
be plessed to state whether in view
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of the inconvenience caysed %o tne
public because of the restrictions on
entry to the Kharia Civil. Aerodrome
at Agra, Government are considering
the desirability of having a separate
gate for the restricted eniry of the
yublic?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): The
Indian Airlines enclave at Kheris
uerodrome at Agra is located within
the premises of the Air Force ‘lech-
nical Area, The existing procedure
for c¢niry/exit to the Indian Airlines
enclave it laid down keeping in view
the security of the Air Force instal-
lations. Considering the layout of
the Air Force complex and the icea-
tion of the civil enclave within, there
is no possibility of providing a sepa-
rale fale for entry/exit to the [ndian
Aivlines erclave without interforring
with the security arrvangements,

TATH ¥ AW WY WqA
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(w) (1) fawi & g7 wawi W
qers T4 A0 FAT K oAFT H
FIHTT & 909 FAFTY A & o

(2) 1974~77 %Y vafy & Swm
fratafar owffsafeal wt aredq)
drar yaw frecf aefer Ry g

1. &9 wiAY frdy wew wa,
g,

2. R9d ARPT AW WY T4,
ATTIHY ;

3. oY Dar arg, Frow;

4. =Y gy grar, FrOomEY;

(2,500 %0 & fa¥ w1 gem
framly qefee S fiear w ) o

5. WX arg qarw qf el

el dwe W o oW § wg

& fawrn
5323, ot wrvft wid ;s
qiza o Anre fawrea Wt oy WA
Y war w4 e

(%) @av o FLEr - fEm
ngreOT gate # egfa §  gedwEr
SA9 & IR GEGET & q9 q47w
mR F w71 § fawvw w97 97 2; i

(=) aft g &1 34 dwar v
ey 7

qdzx Wit ame favmm g
(st gudraw wifow) : ()87 (7).
MECEE: el L S
wieY W % ®7 § fayw wvw 47
TEAE § | SAH gEAg PRI Y §
azsi &1 fagmr; 3% wgav § qure;
wafet wr faatn, @7 30 da v
Aiedaga | vISq HTET q 9 AME
f Ivfm =il & Fateaaw a7 5. 29
Aqrg &I w1 g fRAT AT AW o
gt qdza faarn & g Y qdew
TR ¥ giedegT & fAv ow
wqq FT avEE faar

"o Yo gwo W0 Yz faew, wirgme
*Y gewrdt fagsaw & o

5324. Wt quaw : a1 b
gy wefee qfw e agwfian weft
I8 wata #) war 754 fr

(%) wr e & g o R
xar sroifire fagm wgF, fagre &
1976~77 & wAQ@ Fw aforw
wHY ST Fo G WHTHT WK FE
ATOTT & A afaw €1 oy o ¥



75 Written Answe-rs
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¢ fod Tow wewTe %7 wege fear m@w
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fadwwg & wnaw ¥ fafew
wrare qat # (fed R
w1 “af gfm” WY mfww 2) 30
= we § afega s fedm
wadl ¥ 3w & why ¥ fag, o
o W 5 S § ey a9
# farg gedwer fvar o §, %
Faaresr st gy araT ) s
gy w7 &y wiwm ardw 10
7avay, 1076 fAfea < af oF
1 fafaer & gav  3mw &1 vears
ST gT OF d1 88 F AW qgHo
Fo tzTEEw w1 fagi 9. 50
wu wfq fraam (2 wemr)
T AT A AT @ /R
& dud e Sed wr fagi 9
T gfa freftwm (F2 yamar) &
WA &Y 4t | gaft R & =g
warferry woer foew & & Ar
9 #1 fq@ A9Y  9-1~1976
& 9w ¥ Ieg WA FT AT 5. 30
vy sfy femims (% samaT)
Y 2T T GATE T AT @S
o s o an, (fam s ax
I wwy faare @Y fmr o g9
ot Fifr 0% o FUT faw a2
gaNTT At & fad ag faww
& IO AT AEATAY & HTET T
W 1975 W geatet f59 9w
a9 qag wfeat wow faew ¥
¥ s Al fear g
" § TR W w W
7 ¥ qF dw W @Ol Wer
1), g SR feevat. 1976 &
I fafger &  waT
oS e Ay frar A vt
fafeer & wa & %% 5T 41 ;@
Lol iCobUic i c ol )

- Wt §3¢ %t frevae, 1976 H

wRT fear aar | FOT A 7@
YaT T 2, 85 AT TG Y



79 Written Answers
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JULY 29, 1977
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- gt wr ey o ol & wae o frafafen & -

& o ART THY, G
fntﬁﬁw,ﬁm
Fo FTAFTF FHEVAY TTAW qTo firo, AT

Fo 7t uR WX wEEd frad uye dfew o,
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T L] 9,83,665
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(F317 wqu)
7 i) Freiw
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1974-75. 3,78 14.19

(it Pt
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() woAT swed wy ow AR
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£ 1 7 WAL W FTE TETT AEITH
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Recovery of Fake Noles

3325 SHRT K. LAKKAPFA: Wil
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
1o etute:

(a) whether it is a fact that as re-
cuntly  reported about a fortnight
back in g newg item in “Deccan
Herald” fake noles wer2 recovered
from a responsible person whp is a
relative of one of the Directors of
nen-nationalised Bark; if so, the de-
teils of the report; and

(b) action proposed o be taken?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
IT M. PATEL): (a) Governmert
huve seen a news ilem regarding the
arrest of several persons for faking
currency notes which appeared in the
Decean Herald of June 20, 1977. Kor-
ratuka Government have  reporied
that althuugh one of the persons ar-
rested in this case iy said to be 4 re-
latior ¢t a Director of a non-naticn-
alised bank, no fake notes were re-
covered from lthat arrested person,
There is also no evidence implication
the Director of non-nationalised hank
with the printing and circulation of
counterfeit notes.

(b) The State Government is tak-
ing suitable action about this crime.

JULY 29, 1877
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Chit Fundg

5320. SHRI EDUARDO FALEIRO:

Will the Minister of FINANCE AND
REVENUE AND BANKING be please
ed to stale whether Government Pro-
pose 1o prohibit the financial schemes
krown as “chit funds”; and if so, the
reasons therefor?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): Government
huve under consideration the enuct-
ment of following Billgie—

_(J) The Prize Chits and Muncy
tirculation Schemes (Banning) Bill.

(2) The Chit Fundg Bill.

The purpose of the first bill js to ban
prize chils and money circulation,
benefit or savings schemes as they
are prejudicial to the public intereat.
The second bill seeks to regulate and
eondrel the activities of the Chit Faud
Conpanies  on a uniform  Bwas
throughout the country,

ETIEE A AT wrforen, frfo snt site
fafay & wratea & Grafenat

5330. =t geRAY arorae avem
1 fae rar Towrew st dten =R g
AT FT T F9 £
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Y I9Rw Forgr Wt %Y a Frge
O FEeEY W 9T, WY 1977 § S
W wf: ey sfesd olur &
oot #r qar T & R P
fowan oo

Re-instatement of Shri Kripa Shankar
and other Employees of the Office of
Accountant General, Allahabag

5331. SHRIMATI KAMLA BAHU.
GUNA: Wilt the Minister of FINANCE
AND REVENUE AND BANKING be
pleased io state the reasons for not
reinstating so far Shri Kripa Shankar
and other employees of the office of the
Accountiant General, Allahabad, rerov.
ed from service or suspended for
political reasons during emergency?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Shri Kripa Shankar
was removed from service under Arti-
cle 311(2)(c) of the Constitution in
December, 1976 as his activities were
found to be such as lo warrant his
removal from service. His represen-
tation for reinstatement is receiving
attention of the Government in con.
sullation with the Comptroller &nd
Auditor General of India. Two other
employees S$/Shri D. V. Parashary and
Kalp Nath Singh have been reinstated
in service in May, 1977, The services
of the remaining employees viz. S/Shri
D. N. Misra and N. K. Sharma bLoth
clerks were terminated with effect from
15-9-1975 under Central Civil Service
(Tamporary Service) Rules, 1385. Shri
Misra has filed a writ petition in the
Allahabad High Court against his
termination and it will not, therefore,
be appropriate to review his case which
is pending for a decision in the court.
The representation from Shri N. K.
Sharma has been considered by the
competent authority and it has not been
found possible to reinstate him ' in

service.
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Clogure of J. K. Cotton Manufacturing
Company, Kanpur

5332. SHRI UGRASEN: Wwill the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION bhe
pleased to slate:

(a) whether the J. K. Cotton Manu-
facturer Company, Kanpur (UP.) has
been lying closed for the last one year,
three thousand workers have been
rendered jobless and are on the verge
.of stervation and have not been paid
their wages and dues on account of
DA, DO, T3 -o%, W R ©, U
reasons therefor;

(b) whether Government will take
over and arrange its normal function-
ing through National Textile Corpora-
tion: and

(c) the amount of taxes of the
.Centra] and State Government out-
standing against the company and
details in this regard?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) The J. K. Cotton Manufac-~
turing Company, Kunpur has been ly-
ing closed since 1-10-1976 rendering
about 2278 workers idle and causing
hardship to them. The closure, is due
to financial difficulties. It is despite
State Government’s refusal to grant
the requisite permission. The- manage-
ment is taking the stand that the mill
has not been formally closed but only
production has been suspended. The
Labour Commissioner has iaunched
prosecution against the management
for illegal closure. The monthly wage
bill in this mill is reported to be of
the order of Rs, 8 lakhs, but the man-
agement has not paid wages to the
workers since the mill's closure ex~
cept’ to the extent of Rs. 1.5 lakhs
which were disbursed under pressure
1frém’ State authorities, Bonus to the
extent of Rs. 12 lakhs also remains
unpaid. Action for ensuring payment
of these dues is for the State authori-
Ales to take.

JULY 28, 1877
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(b) As NTC Is already shouldering
heavy burden of managing 105 textile
mills, Government is not in favour of
taking more textile mills for manage.
ment by the Corporation. However, if
viable proposal for re-opening of the
mills under the ‘management of the
State Government is received. the Ceti
tral Governmeni would extend !l
possible assistance,

i¢) Information is being collectad
and will be laid on the Table of ihe
House.

Project Allowance

5333, SHRI AHMED M. PATEL.
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleus-
ed to state:

(a; whether project allowance is
being paid to all the categories of em-
ployees in Ankleshwar such as bank
employees, P, & T, employees, ONGC
employees, CPWD employees, etc.:

(b) whether it is a fact that certain
categories are stil] not getting the
project allowance; and

(c) if so, the names of such ca'e-
gories and the reasons therefor?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI!
H. M. PATEL): (a) to (c¢). The in.
formation is being collected and w'}
be laid on the Table of the flouse s
soon as possible.

e § wped dwand
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Indianisation of Foreign Tea
Companies

56B5. SHRI SHANKARSINHI
VAGHELA:

SHRI ANANT DAVE:
Wil the Minister of FINANCE AND

REVERUE AND BANKING be jleased
to state:

(2) the number and names of
sterling tes companies operating in
India;

Fars faeti FY AW G H ARG W R |
s o & faw T

v # ket #t

s & e

(h) how far they bave compiied
with the provisiong of the FERA for
Indianisation so far; and

(¢) what was the time limj fixed
and the number of times the date
was extended and the final date fixed
now?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SFR1
H. M. PATEL): (a) and (b). A state-
ment is attached showing ‘he details
of Tea companieg which had subrnitted
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applications to the Reserve Bank of
India under Section 29 of the Foreign
Exchange Regulation Act. In this state-
ment, the companies which are yet to
comply with the directives are shown
sepurately.

JULY 29, 1977
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(c) The time limit given was two
years and this limit expires towards
the end of the year in most cases and
in the first half of the next year in
other cases. No extension of time fimit
has been given in any case.

Statement

Names of companies which had submitted applications to Reserve Bank of India under Section
29(2)(0) of IFvreign Exchange Regulation Act

Name

Remarks

1. Assam Brooke Estates Lud., Caleutta

2. Budla Beta Tea Co. Lid., Caleutta .
3. Davarshola Tea Co, Pvt, Ltd., Coonoor.
4 Dima Tea Ch. Ltd., Calcutta.

6. The Nedeem Tea Co. Ltd., Caloutte.

Permission under Section 29(2) was ne

5. The Kacharigaon Tea Company Ltd., ba)cu;mi necessary.

7. 'Thiashala Tea Co. Pvt. Ltd., Coonoor,

8. Assam Consolidated Tea Estates(l) Pvi. Ltd., )

Calcutta. . . . .
9. Doolaghat Tea Co., Calcutta . .
16. The Dhoolie Tea Co. Ltd., Cslcurta.
11. The Romai I'ea Co. Lid., Caleutta.

12, Amamtlaic & Nilgisie Plarmart
13. Glenmorgan Tea Eaates Co N

Cs

.

14. Makum Tea Co. ‘Ind*+ Led.. Ma
ea Co. /India) Lrd., s

16. Borholla Assam T'ea Co. Ltd., Calcutta.

17. Doloo Tea Co. Ltd.,Calcutta .
18, }alinga Tea Co. 1td., Calcutta .
19. Jalannagar South Estates Ltd., Calcntta,
20. Rukui Tea Co.Ltd., Calcutta.

21. Bagracote Tea Co. Ltd., Calcutta. .
22, Lankapara Tea-Co. Ltd.,London, .
23, Travancore Tea Estates Co. Ltd., Cochin,
24. The Rangajaun Tea Co. Ltd., Calcutta.
25. Vaghmon (Travancorc) Tea Co. Ltd.

26, Jettinga Valiey Tea Co. Ltd., Calcutta.
z&. Doors Tea Co. Lid., utta. .
28, The Darjeeling Co. Ltd., Calcutta.

Ha,
15. Noad .ng Tea .

These companies are maintaining effices

. in India only or winding up their affairs.

+ Pollachi.) Persons of Indian origin settled abroad are:

. | owning thesc companies. Permission gran-
¥ ted subject to the condition that neither the
Capital invested nor income accruing tiere-

on would be repatriated.

their business undertakings in Indie to
Indian companies with permissible aon-
resident intcrest or have been granted
permission on existing basis.

l’l‘hese companies have already transferred

Indian companies (with less than 40% nen.
resident interest which arc only required
to convert themselves into Indian gom-
panies with existing non-resident intenest..

[ I W

Estatessold.

Permission granted to sell these estates,

[P
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Name

Remarks

39. Achabam Tea Co. Ltd., Cal

30. Thc:x Amnlgamated Tea Bmtes Co., Ltd.,
31. The Anglo American Direct” TunTradmg Ce.,

Ltd., Calcutta.
32. The Borhat Tea Co. ‘Lad, , Calcutta,
33. The Chubwa Tea Co. Ltd’, Calcutta

34. The Coa:;:hdated Tea & Land Co (Indxl)
35. The Kanan Devan Hills Produce Co. Ltd.,

Calcutta.

36. The Jokai (Assam) Tea Co. Ltd., Calcutta, .

Already Indianised.

Firm proposal for Indianisation approved.

Statement showing list of Tea Com-

panies, which are yet to dilute

1. Amgoorie Tea [Estates l.td.,
Calcutta

2. Assam Frontier Tea Co. Ttd.,
Calcutta

. Assam Company Ltd., Zalcutta.
. Assam Estates Ltd., Calcutta.
. Attareekhat Tea Co. L4l

. Assam Dooars Tea Co. Ltd.

. Bargang Tea Co. Lt'd., Caicutta
. Bordubi Tea Co. Ltd., Calculia
9. Boyai Tea Co. Ltd. Calcutia

10, The British Indian Tea Co. Lid.,
Caleutta

11, Boyelli Tea Co. Ltd. Calcutta.

12, The Bamgaon Tea Co. Ltd., Cal-
Cutta

13. Bazaloni Tea Co. Ltd., Calcutta.

14. Buxa Doors Tea Co. Ltd.
Calcutta.

15. The British Darjeeling Tea Co.
Ltd,

16. British Assam Tea
Caleutta

17. Bengal United Tea Co. Lid.,
Calcutta

18. Brae & Chingur Tea Estates
Lid,, Calcutta

19. Balijan Tea Co. Ltd.

20. Belseri Tea Co. Ltd.

21, Badulipar Tea Co Ltd., Calcutta
1880 L§—g

(- I~ -T - B

Co. Ltd,,

22. Cachar & Doors Tea Co. Ltd.,
Calcutta

23. Cooperative Wholesale Society
Ltd.

24. Corramore Tea Co. Ltd,

25. The Craigfore Land & Produce
Co. Ltd.

26. The Chulsa Tea Co. Ltd.

27. Doom Dooma Tea Co. Ltd.

28. Darjeeling Consolidated Tea
Co. Lid., Calcutta

29. Dangua-Jhar Tea Co. Ltd.

30. Duamara Tea Co. Ltd.

31. Dejoo Tea Co. Lid.

32. Deamoolie Tea Co. Ltd.

33. Dekhari Tea Co. Ltd.

34. Empire Plantations Ltd.

35. Eastern Assam Tea Co. Ltd.

36. Endogram Tea T%. Ltd.

37. Gingia Tea Co, Ltd.. Calcutia
38. Greenwood Tea Co. Ltd.

39. Halem Tea Co. Ltd., Calcutta
40. Harmuthy Tea Co. Ltd.

41. Hope Tea Co. Ltd.

42, Hatimara Tea Co. Ltd,

43. Hunwal Tea Co. Ltd., Calcutta
44. Itakhooli Tea Co. Ltd.

45. Imperial Tea Co, Lid., Caloutta
46. Isa-Bheel Tea Co. Lid., Calcutta
47. Jorehaut Tea Co. Ltd.

48. The Jhanzie Tea Association
Lta. -
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49. Xoomsong Tea Co. Ltd.

50. Laktaria Ltd.

51. Lebong Tea Co, Ltd.

52. Leesh River Tea Co. Ltd.

53, Longai Valley Tea Co.

54. Marangi Tea Co. Ltd.

55. Majuli Tea Co. Ltd.

56. Moabund Tea Co. Ltd.

57. Madras Tea Estates Ltd.

58. Moran Tea Estates Ltd.

59. Meenglas Tea Co. Ltd.

60. Pabbojan Tea Co. Ltd.

61. Rajmai Tea Co. Ltd.

62. Rupajuli Tea Co. Ltd.

63. Rupai Tea Co. Ltd.

64. The Rajat Ali Tea Co. Ltd.

85. Southern India Tea Estates Co.
Ltd, '

66. Stanmore
Ltd.

87. Singlo Tea Co. Ltd.

68. Scottish Assam Tea Co. Lid.

69. Salonah 'Tea Co. Ltd.

70. The Sonabheel Assam Tea Co.
Ltid.

71. Thanai Tea Co. Ltd.

72. Tingri Tea Co. Ltd.

73. The Tara Tea Co. Ltd.

74. Upper Assam Tea Co. Ltd,

75. Zaloni Tea Estates Ltd.

—

Anamally Estates

Pt

—
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Evasion of Taxes by Drug Firms of
Delhi

5337. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state: .

(a) whether drug dealers of Delhi,
namely La Medica, Drugdeal Corpora-
tion and Medipac and their owners are
involveq in serioug cases of tax
evasion, under-valuation of property
ete,; and

(b) if so, what action hes been taken
against thele firms?
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THE MINISTER OF FINANCE &
REVENUE AND BANKING (6HRI
H M. PATEL): (a) and (b). The
aftairs of this group of Drua Deulers
of Delhi have been under enquiry by
the Income-tax Department regarding
{ax evasion including under-yaluation
of property.

A search and seizure operation was
vonducted in September, 1974 which
resulted in seizure of books of account/
documents besides come valuable as-
sets. Undisclosed income aggregating
to Rs. 61,56,000 and wealth aggregating
to Rs. 1,31,63,500 were declared by
members of this Group under sections
14(1) and 15(1) of the Voluntary Dis-
closure of Income and Wealth
Ordinance, 1975 (now an Act).

The mebers of this Group have also

made applications before the Settle-

ment Commission under section 2¢45C
of the Income-tax Act, 1961/22C of
the Wealth Tax Act, 1957. These are
pending.

SHRI S. K. Jain, Smt. Kamla Jain,
‘Smt. Nirmala Jain, partners of the firm
M/s La Medica along with Shri S. P.
Jain, husband of Smt. Nirmala Jain
were prosecuted under section ?77/278
of the Income-tax Act and Section
193/166 of the Indian Penal Code.
These persons have since been dis-
<harged by the Court. The judgement
is being examined to decide further
<ourse of action.

Taw Medica and Drugdeal Corpora-
tion were also involved in three cases
of unauthorised importations urd
under-valuation of imported drugs.
"The offending goods involved in il the
three consignments were confiscated
‘and penalties imposed on the firms
under the Customs Act, 1962. The
parties have flled appeals against the
adjudjeation’ orders with the Tentral
Bosird of Excise & Customs and these
appeals aré presently being héard by
in Appellate ‘Beiich of the Board.
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Azreary of Income Tax above
s Rs S lakhs -

5338. SHRI KANWAR LAL GUPLA:
Will the Minister of FINANCE AND
REVENUE AND BANKING be rlmsed
to state:

(a) the names and addresses of the
assessees against whom .Income Tax
demand gbove Rs. 5 lakhs have been
pending;

(b) the metion taken by Government
against each of them;

(c) in how many caseg the property
of such assessees has been attachod,
and .

(d) the names and addresses of
those assesseess who have been prose-
cuted? i

THE MINISTER OF FINANCE &
REVENUE AND BANKING (£HRI
H. M. PATEL): (a) to (c¢). According
to the information available, the num.
ber of assessees against whom gross
arrears of income-tax  (including cor-
poration tax) above Rs. 5 lakhs were
pending as on  31.3-1977, was 1523
Detailed imformation asked for in
Parts (a), (b) and (c).of the Question
is not readily -available -and its collec-
tion from the field offices spread all
over the country will involve considera-
ble time and labour. If the Hon'ble
Member desires to have information in
respect of any particular case or cnges,
it can be collected and furnished.

' (d) No prosecution has been autho-
rised/launched under the provisions
of section 276C(2) of the Income-tax
Act, 1961 for wilfully attempting lo
evade the paymént of any tax. penulty
or interest under the said Act.

Remittances by Indian Living Abroad

5339, SHRI K, KUNHAMBU: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased

to state:

(a) whether Govemment recetved
any representation from the Indishs
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abroad for the concessions and other
facilities to encourage the inward re-
mittance of foreign exchange; and

(b) it so, the details thereof?

THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). The Gov-
ernment have received suggestions
from Indians abroad from time
to time for concessions and other
facilities to encourage the inward re-
mittances of foreign exchange. The
concessions sought generally relate to
items like import of cars with paymsnt
of duty in foreign exchange, acquiring
of immovable property on Luiorify
basis against payment in foreign ex-
change, import of fixtures and fittings
for the houses with the stipulation for
payment of duty in foreign exchange,
widening of the scope of foreign cur-
rency accounts to make companies and
trusts eligible for the same, payment
of the amounts of deposits in the ex-
ternal accounts in India to te author-
sed at the foreign branch of the Indian
bank in which the account is held, etc.

Loang given to South India Steel and
Sugar Ltd. by Uniteda Commerclal
Bank, Mundiyampalia

5340. SHRI M. R. LAKSHMINARA-
YANAN: Will the Minister of FINANCE
AND REVENUE AND BANKING be
pleased fo state:

(a) the loans given to South India
Stee] and Sugar Ltd. by United Com-
mercial Bank, Mundiyampalla;

(b) whether it was in accordance
with the guidelines given by Govern-
ment;

(c) whether at any time the loan
was refused for factory which did not
satisty the guidefines fixed by Gov-
ernment and gubsequently the same
loan was sanctioned overriding the
guidelines; and

(d) if so, on what condition the loan
was given and whether it has satisfied
the guide lines fixed by Government?

JULY 29, 1977
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THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) United Commer-
cial Bank has sanctioned for the Sugar
Division of tha company a cash credit
limit of Rs. 165 lakhs and an ascep~
tance cum discounting iimit of Rs. 23
lakhs. :

(b) The credit limits have been
sanctioned in accordance with the
guidelineg issued by Reserve Bank of
India for advances to sugar mills.

(¢) and (d). The bank has teported
that at no time was any advance re.
fused initially and given subsequently
overlooking the guidelines of R. B. I.
The above limits have been duly appro.
ved by R.B.I, under its Credit Autho-
risation Scheme.

Foreign Loang in 1977-78

5341. SHR] SAMAR GUHA: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased to
state the break-up of the foreign loars
or aids earmarked lor specific Jevelop-
menis projects during 1977-787

THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H., M. PATEL): Of the total estimated
gross receipts of Rs. 1665.32 crores
during 1977-78, disbursements on ac-
count of project assistance  under
foreign loans and@ grants (excluding
fresh commitments) are expected to be
of the order of Rs. 809.67 crores.

Participation of A.S.C. Engineers gnd
Consultants Ltd. Calcutta in a Joint
Venture in Indonesia

5342. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COM-
MERCE AND CIVIL SUFPLIES AND
COOPERATION be nleased to gtate:

(a) whether Andhra Steel Corpora-
tion Engineers and Consultints Limit-
ed. Calcutta was allowed to parti-
cinate in a joint venture to form P.T.
Andhra Steel, Indonesia;
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(b) if so, whether the said Indian
Compeny wisrepresented its status
and does not possess any requisite
technical know-how to participate in
such joint venture abroad;

(c) whether the sanction was ac.
corded because of some external non-
official influence;

(d) if not, whether complaints were
later filed against the said permission
to form P.T. Andhra Steel, Indonesia;
and

(e) if so, the salient features there-
of and the steps being proposed to
be taken in the matter?

THE MINISTER OF COMMERCE
& CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARJA):
(a) to (e). Initially, an application
dated 16th April, 1974, was made by
Messrs. Andhra Steel Corporation
Limited for the establishment of a
joint venture in Indonesia, Later the
revised application dated 28th Novem-
ber, 1975, in the name of Messrs. ASC
Engineers and Consultants Limited
was received. It was stated by them
that Messrs, ASC Engineers & Con-
sultants was a subsidiary of Messis.
Andhra Steel Corporation Limited.
After necessary processing, a letter of
approval was granted on the 6th April
1976, in the name of “ASC Engineers
and Consultants Ltd.” (a subsidiary of
Andhra Steel Corporation Limiterl).

2. Subsequently, it appeared that
seme family disputes arose about the
distribution of the assets of the Mittal
Tamily as also amongst the Direclors
of the Andhra Steel Corporation
Limited. In view of these develop-
ments the letter of approval dated the
6th April, 1976 wag cancelled.

3. Again Messrs, ASC Engineers and
Consultants Limiteqd presented an
upplication dated 22nd -January, 1977
A copy of an Award by the Arbitrator
Tegarding - distribution of  seselt
amongst {he family members was also

SRAVANA 17, 1899 (SAKA)

Written Answers 106

presented. This application was pro-
cessed and a fresh letter of apuroval
wag issued on the 11th March, 1877.
There is nothing on record to show
that favour was shown to anybody or
any external influence was exerted in
this matter. However the matter is
being enquired into,

Deposits ang Advanceg Recelved and
given by Rural Banks

5343. SHRI D. D. DESAIL: Will the
Minister of FINANCE AND RE-
VENUE AND BANKING be pleased to
state:

(a) the total amount of deposits
and advances receiveqd ang given res-
pectively by the Rural Banks in 1976;
and

(b) whether these banks have
succeeded in attaining the targets set
for them?

THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL):(a) and (b). The Re-
gional Rural Banks disbursed a total
amount of Rs. 8.02 crores during the
year 1976, Their total deposits as on
the last Friday of December, 1976 was
Rs. 7.83 crores. No specific targets
were sel in respect of deposits and
advances of these banks for the vear
1976,

Financial Assistance for Cotton Mono-
poly Purchase Scheme of Maharashtra

5344. SHRI VASANT SATHE: Wwill
the Minister of FINANCE AND RE.
VENUE AND BANKING be pleased to
state:

(a) whether a delegation of the
Maharashtra State Cotton Growers
Association called on him and the,
Comsmerce Minister regarding conti-
nuation of cotion monopoly purchase
scheme of the State Government and
weeking fngncial sssistanay far {mple-
mentation of the scheme; and
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(b) if so, important detailg of the
decision taken by the Government on
varioug suggestieny put forth by the
delegation?

THE MINISTER OF FINANCE &
REVENUE ' AND BANKING (SHRI
H. M. PATEL): (a) and (b). While a
delegation of Maharashtra State Cot-
ton Growers Association called on the
Commerce Minister regarding con-
tibnanee of cotton - monepoly purchase
scheme, 1o suth delegation appears to
have called on Finance Minister.

The Commerce Ministry have repor-
ted that the memorandum submitted to
the Commerce Minister. is under ex-
amination in that Ministry.

Functiouing of Super Bazar
Connaught Place

5345. SHRI S. G. MURUGAIYAN:
Wili the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the aims and objects for which
Super Bazar, Connaught Place, New
Delhi was set up;

(b) whether it is functioning to
achieve the objectives; and

(c) the total amount given to
Super Bazar during the last three
years?

THE MINISTER OF COMMERCE
& CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN ' DHARIA):
(a) The objects of the Cooper:ative
Store Ltd,, (Super.Bazar), New Deihs,
as provided under its bye-laws, are: to
undertake wholesale and retail distri-
bution of consumer goods and essential
commodities and to establish ¢2part.
ment stores, to develop an effective link
between- the producers and consumers,
to raise the quality of products and
maintain- stendards, to lower distobu-
tion. costs. and to introduce fair .end
better trading practices such as fixed

vrices ete., to foster the growth of new
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products and new manufacturing units
through market support, and manage.
ment advice arid to provide informa-
tion service to both producers and
consumers, -

(b) Efforts are being made vontinu-
ously to attain the objectives.

(c) Rs. 47.91 lakhs.

Raising of Cepital by Companies

5346. SHRI R. V. SWAMINATHAN:
DR. HENRY AUSTIN:

Will the Minister of FINANCE &
REVENUE AND BANKING be “leascd
to state:

(a) whether 5 companies have been
allowed to raise the capital of over
Rs, 105 million in the month of May
1977; :

(b) if so, the details of those com-
panies;

(c) whether the consent and order
is valid only for 18 months; and

(d) if so, the main reasong for this
time limit?

THE MINISTER OF FINANCE &
REVENUE AND BANKING  (SHRI
H. M. PATEL): (a) and (b). During
the month of May, 1977 approvals were
given under the Capital Issues Uoatrol
Act. 1947 to 44 non-Government com.-
panies for raising capital to the extent
of Rs. 2625 crores. Details of these .
approvals are given .in the ‘Statement,

(c) and {d). The normal perviod of
validity of consent order is 6 moaths
for bonus issues and 18 months for
other issues. . This period has veen
prescribed. in order te allow .sufcient
time to the companies to complete the
various formalities - “connected: with.
botus and . fresh. issues of capitat
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Statement

" List of Non- Government companies which were allowed to raise capital from 1st May 1977 to
3158 May, 1977

Sl. Name of Com Type of issue Amount
No. pany : approved
. lakhs)
1 2 3 4
Init'al. . . 130°00

1 Mukevian Papers Ltd.
Chow.zule Matrix Hobs Ltd.
Jokai {ndia Ltd. . .

Initial . . . 67° 00
Initial . . . 25000

2

3

4 Unio: Home Products Ltd.
H

Initisl . 35°00

Dunl p India Ltd. Further . . 33°30

6 Sing:: TVS Litd. Further . . 2°49
7 West Chast Paper Mills Ltd. Further . . 10°00
8 Ellor: Paper Mills Ltd. Further 75°00
9 Cumriins Dicsel Sales & Service (India) Ltd. Further . . 30°c0
10 Guiar u Alkalies & Chemicals Ltd. Further . . 170°00
11 Malhit dra Sp'cer Ltd. Further . . 84+80
Debenture | . 20°00

12 Sarvodaya Paper Mills Lt.d. . . . . . {Ou:;ze:‘ . x;g: ;g
13 K.S.B. Pumps Lid. . . . . . . TFurther . . 20°00
Bonus . . . 25°00

14 Intc.mmional Combustion (India) Ltd. . . . gou;::;ﬂ . s 1?-' gg
15 Orient Paper Mills Ltd; s . Bonus . . 190° 87
15 Catalyits & Chemicals India (West Asig) Ltd. . . Bomus 636
17 Bayer India Led. . . Bonus . . . 39225
18 Motut and General Finance Ltd. . . . . Bonus s000
Bonus . . 2:57

9 Old'Viliage Industries Ltd.
20. Associated Stone Industries (Kotah) Lid.
25 Siemeus Indig Ltd, .

Bonus . . 8-88
Bonus . . «  240°00
Bonus . ' . 19°73

22 HeroCyclesLad | . . . . .
23 Audco'.Ind.iu:LItd P . . Bonus . . 25°00

. Besus . . §°00
1°08
708

24 mst;Cmm.M. L. . . . .
25 Yeshwant Iron and Steel Works Limited . . . Bonus ., e
26 Baboock Verkateshwara Hatcheries Pve. Led. . . ‘Bomuy L © . ..
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1 2 3 4
27 Silica Ware (Pvt.) Ltd. . . . Bonus . . . 1°65
28 J. B. Boda Marine & General Survey Agencies Pvt. Ltd. .  Bonus . 025§
29 Desai Consultants and Constructors Pvt. Ltd. Bonus . . . 050
30 Jamirah Tea Co. Ltd. Bonus . . . 10°00
31 Tirupur Textiles Pvt. Ltd. Bonus . . . 15°00
32 General Sales Pvt. Ltd. Bonus . . 1:00
33 Iron & Metal Traders Pvt. Ltd. . Bonus . . . 160
34 Deepak Nitrite Ltd, . Bonus . . . 36°00
35 Highways Cycle Industries Ltd. Bonus . . . 8-40
38 Super Spinning Mills Ltd. Bonus . . . 37°50
37 Mysore Sales International Lid. : . Bonus . . 8-00
38 Premier Milla (CBE) Ltd. Bonus . . §0°00
39 Roche Products Lid. Bonus . . R 100°00
40 Mahindra Spicer Ltd. Loans etc. R-00
41 Chowgule & Co. Pvt Lid. | Loans etc. 185-10
42 Kirloskar Pneumatic Co. Ltd. Loansetc. . . 4°99
43 Reed Relays & Electronics India 1ad. . Loans ete. . . 2100
44 Lekshman Isola Ltd. Loansetc. . . 50°00

ToraL :6:5-.;;

Shortage of Vanaspati

5347. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of COM-
MERCE & CIVIL SUPPLIES AND
COOPERATION be pleased to atate:

(a) whether there has been acute
shortage of Vanaspati in the country
during the years 1975-76 and 1976-77;

(b) it so, the reasons thereof;

(c) the details of the rise in the
price of Vanaspati during the gbove
period; and

(d) the steps taken by Government
to check the rise in price thereof?

THE MINISTER OF COMMERCE
& CIVIL SUPPLIES AND COOPERA-
TION (SHRI MOHAN DHARIA):
(a) to (d). There has not been any

acute shortage of vanaspati in the
country during the years 1975-76 and
1976-77. The price of 16.50 kg. tin cf
vanaspati was about Rs. 188—iBl in
April, 1975. Thereafter, the price de-
clined around February, 1976, and
again increased to the level of Rs. 168
in May, 1977. However, because cf the
steps taken by the Government in
March, 1977, the Vanaspati Manu‘ac-
turers Association have brought down
the price to Rs. 158 except in thnse
caseés where the prevalling prices were
lower than this. The price has stabilis-
ed at this level Since March 1877,
the Government has been meeting 75
per cent of the requirement of the
industry by imported ofls. This has
been enhahced to 90 per cent Zor the
qQuarter July—September, 1977. All
possible efforts are being made to
further bring down the prices.
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Loan Gramted to Agriculturisty
Bihar .

5448. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be plessed to state:

(a) the total loan granted to the
agriculturists by the nationalised
banks in the State of Bihar during the
year 1876-17; .

(b) the total loan recovered upto
specific peried under the loan agree-
ment; and

SRAVANA 17, 1889 (SAKA)
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(¢) the reasons for non.recovery of
loan?

THE MNISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M PATEL): (a) The amount of
advances by the public sector banks
(including nationalised banks) for
agricultural purposes in Bihar sg at
the end of December, 1876 (latest
available) are as under:

Amoun: outstanding (Rs. likhs)

Direct Indirect Total
State Bank of India Grcup 1965°91  1002°43  2968°34
Nationalised Banks 1532°36 124106  2773°42
Total 349827 2243'49  5741°76

(b) Total amounts of advances re-covered b y these banks during the
year ended June 1976 (latest available) are as follows:

(Rs. lakh's)
Balence Demard Recovery
outstan-
ding
State Bank of India Group . 1317°00 62700  319°CO
Nationalised Banks 128944 675°67 317°59
2606°44 1392°67  636°59

Torat

(c) The reasons for non-recovery in
certain loan accounts include failure
of crops, drought conditions, floods,
personnal difficulties of the farmers,
efc.

Sale of Things at Higher Rates in
Super Basar

5349. SHR] MANORANJAN BHAK-
TA; Will the Minister of COMMERCE
AND CIVIL. SUPPLIE§ AND CO-
OPERATION be pleased to state
Whethey there are complaintg from
the public thet things are being sold
at higher rateg than prevailing in the
open market in Super Bazar and if
%0, the reasons therefor?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): There is no such general com-
plaint. However, occasionally com-
plaints ere made by some customers
about individual items which are
promptly looked into, and suitable
action taken. The Super Bazar fol-
lows an ‘active price policy ie., sell-
ing goods at prices lower than the
prevailing market prices for the same
or comparable quality of goods. In
order to keep a check on the com-
petitivenes of its prices, the Super
Bazar conducts market survey regu-
farly through its Market Intelligence
Unit,
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~Sample Survey of Small Iadustrial
Units Assisted by Commerciat
Banks

5350. SHRI K. A. RAJAN: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased ‘o
state:

(a) whether the Reserve Bank of
India has launched a country-wile
sample survey of small industcial units
assisted by commercial banks; and

(b) if so, the salient features and
main objectives thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(L) The survey has been under-
taken in view of the importance of
credit planning and the growing in-
volvement of commercial banks in
the small scale industrial sector. The
survey, which would cover arnund
15,000 small scale industrial units, i8S
expected to give statistically valid
estimates of jmportant economic mag-
nitudes such as capital structure,
source and uses of funds, capital for-
maion, value of production and pat-
tern of expenditure, for important in~
dustry groups at all-India and re-
gional levels. Besides, the survey is

JULY 26, 1877
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likely to provide information to &
qualitativeé nature on guth aspecty as
the back-ground of the Chief Exe-
cutivels mamg&ng the units, banks’
appraisal of the unit and the units’
views on the customer aervlce render-
ed by its banker.
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‘Accumulation of Cotfon in Gujarat

5352. SHRI PRASANNBHAI
MEHTA: Will the Minister of COM-
MERCE AND SIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether long staple cotton was
‘piled up with the Cotton Corporation
‘of Gujarat;

(b) if so, whether for the last four
‘months the problem of accumulation
‘of cotton bales with the Corporation
of Gujarat had created great discon-
‘tentment among the cotton growers;

(¢) it 50, what steps are being taken
*to solve the problem;

-

(d) whether the Cotton Corporation
-of India had also purchased some
cotton from them in the month of July
con Jow prices; gnd

(e) the total loss suffered by the
“Gujarat corporation in this regard?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) to (e). Out of the total
of 52,563 bales, the accumulation of
long staple cotton with the Gujarat
‘State Cooperative Cotton Market
Federstion, Ahmedabad, ag on 9th
May, 1877, was 33,709 baleg

Due to non-@isposal of gtocks, funds
of the Gujarat State Cooperative

Cotton Marketing Federation were
blocked and this in turn createq diffi-
culties for cotton growers’ CoOpera-
tive Societies and their member far-
mers.

With a view to help the cotton rrow-
res of Gujarat, and to alleviate fur-
ther distress the Government asked
the Cotton Corporation of India as
a special steps to purchase cotton
from the Gujarat State Cooperaive
Cotton Marketing Federation.

The Cotton Corporation of India hag
so far purchased 8963 (as on 26.7.77)
bales of Sankar-4 and 137 bales of
V-787 varieties of cotton at prevail-
ing market prices and further pur-
chases are in progress. This cotton
has been purchased by the Cotton
Corporation of India at prevailing
market prices. Government ure not
aware of any loss sustained by the
Gujarat State Cooperative Cotton
Marketing Federation.

S.T.C.’s Decision to Raise the prices of
Edible Ofis

5353. DR. HENRY AUSTIN: will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOFPFRA-
TION be pleased to state:

(a) whether the international oil
prices have come down by 20 to 30
per cent and if so, whether the indus-
try has suggested to the State Trading
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Corporation to build up itg stocks in
view of the reduced prices;

{b) the resction of Government
thereto;

(c) whether State Trading Corpo-
ration had also decided to raise the
prices of edible oils; and

(d) if so, to what extent and reasong
therefor?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) snd (b). The current
prices of edible oils in the interna-
tional market are 1520 per cent low-
er compared to April, 1977. No spe-
cific suggestion from Industry has
been received by STC for building
up stocks in the present situation.
The STC is, however, operating with-
in overal] framework of requirementg
given to it by Government taking
market conditions i nto account.

(c) and (d). The issue price of
imported soyabean oil and palm o0il
to be supplied to the vanaspatji in-
dustry has been increaseq for the quar-
ter July—September 1977 due {0 higher
prices in the international market for
edible oils purchsed by the STC for
supply during this period. For this
quarter it has also been decided to
increase the quota of imported oils
from 75 per cent to 90 per cent. The
increase in respect of 75 per cent quota
is Rs. 500/- a tonne, and for the re-
meining 15 per cent quota, the in-
cresze is Rs. 2260 a tonne. However,
the retail prices of edible oils, in-
cluding vanaspati will not be raised
as a consequence.
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Setting up of Gem and Jewellery
Museum in Delhj

6355. SHRI « P. RAJAGOPAL
NAIDU: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whether a Gem and Jewellery
Museum has been set up gt Delhi;
ang

(by if so, whether Government.
propose to procure ‘Kohinoor’ for the:
Museum?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Government have
approved a proposal to get up a Mu-
seum of Gems and Jewellery in
Delhi with the objective of collect-
ing in one central place some of the
country’s priceless national heritage,
making it accessible to the general
public, providing opportunity for aca-
demic studies, and possibly also re-
‘ducing the scope for smuggling price-
less articles out of the country.

(b) There is no proposal to pro-
cure ‘Kohinoor' for the Museum,
though it js hoped to arrange ex-
change of items for display in the
Museum with Museums in other coun-
tries.

Direct Air Flight from Tirupati to
Delhi

5356. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of TOU-
RISM AND CIVIL AVIATION bhe
bleased to state:

(a) whether there are gircet air
flights from Tirupati to Delhi; and

(b) if not, whether they are propos-
ed to be gtarted?

THE MINISTER OF TOURISM AND
TIVIL AVIATION (SHRI TPURU-
SHOTTAM KAUSHIK): (a9 Not at
present.

(b) At present there jg no proposal
to start direct air flights from Tiru-
pati to Dethi.

‘Procedure for allotment of shops at
airports

5357. DR. BAPU KALDATY: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(&) the procedure followeq for the
allotment of shops ay various airports
in India;

JULY 20, 1977
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(b) whether any shops have been
allotted without inviting the tenders.
ahd

(c) the nameg of the airports where
such shops have becn allotted and
reasors for cuch allotment?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRi PURU-
SHOTTAM KAUSHIK): (a) Inerna-
tional girports

The International Airpory Authority
of India allot shops at Delhi, Bom-
bay, Calcutta and Madras airports
normally by inviting tenders. While
selecling the party, the International
Airports Authority of India take the
following factors into gccount:—

(i) amount of Licence fee offered

(ii) fulfilment of all tender re-
quirements by the party

(iii) standing and experience of
the party.

The party selected has to execute an
agreement in prescribed f rom which
contains detailed terms ang condi-
tions of the contract,

Domestic aerodromes:

In the case of Travellers Requisite
Stalls, Curio Stalls and Book Stalls,
regular allotment is made by call of
tenders. However, calling of tenders
has been dispensed with for making
arrangement initially or in case of
breakdown of existing arrangements
for a period upto four months, ter-
minable on 30 days notice, at as fa-
vourable terms as the Civil Aviation
Department may be able to secure.

Contracty are awarded/extended by
Director General of Civil Aviation by
negotiationg in cases in which gales
do not exceed Rs 50,0008- per annum
subject to certain conditions.



135 Written Answers. SRAVANA 7, 1899 (SAKA) ~Written Ansiwwers 126

(b) and (o). l.ntemati‘vmal‘ arports

Ong shop each at Delhi, Bombay and
Calcutta airports hag been allotted to
the undertakings of the respective
‘Governments of the State/Union Ter-
ritory without inviting tenders.

Domestic aerodromeg

Information js being collected and
will be laid on the table of the Sabha.

Powerloom Factorles

5358. SHRI R. KOLANTHAIVELU:
‘Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the number of licensed power-
loom {actories in India ang in Tamil
Nadu;

{b) the annual production of these
faciories it India and in Tamij Nadu;

(c) the estimateq number of un-
authorised factories .in- India and
Tumil Nadu; ang

(d) the number of unsuthorised
factories brought to book and the
Penaltie; imposed?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): '(a) Total number of cotion
and non-cotton, powerlooms for which
Permits have been issued upto 31/3/76
is 3.47 lakhs, the number of such
looms in Tamil Nadu being 52781.

(b) The production of both cotton
ang art-silk powerloom cloth is al-
Ways estimated on the basis of cone
Yern consumed in the country. The
estimated production of cloth by the
powerloom' sector including hy the un-
authorised powarlooms is 3000 million
Metres per annum. No geparate pro-
duction figures of powerloom cloth
in Tamil Nedu are available,

‘(¢) No reliable figires are avail-
able about unauthorised powerlooms
in India. Estimates of unauthorised
powerlooms including in Tamil Nadu
vary from 75,000 to 190,000 power-
looms.

(d) The State Government who have
heen delegated powers to take action
against unauthorised powerlooms have
so far not furnished any information
in this regard. The Central Gov-
ernment has recently decided to firm-
ly deal with the situation and to
properly regulate the industry.
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Grant of Interim Relief to Central
Government Employees

5361. SHRIMATI V. JEYALAK~
SHMI: Will the Minister of FINANCE,
AND REVENUE AND BANKING be
pleased to state:

(a) whether pendin the report to
be submitteq by the %ommittee set
up to review the cost of living index,
Government have considered  the
question of Branting interim relief to
the Central Government employees o
enable them to set off the iucreased
cost of Living in the light of the spirull-
ing prices;

(b) if so. the gecision taken in this
regard; and

(c) if the answer i{o (a) aovove lLe
in the negative the reasons therefor?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) No, Sir.

(b) Does not arise.

{c) According to the dearness gl-
lowance formulg recommended by
the Third Pay ‘Commission, dearness
allowance was payable to the Central

Government employees after every.

8 point increase above 200 points in
the 12-monthly average of the All-
India Average Consumer Price [n~
dex for Industrial Workers (General)
(1960=<100). The 13 instalments of
dearnes: allowance which Central
Government employees are ijn receipt
at present on the basis of the for-
mula are in full ang final settlement
of price rises upto the average index
level of 304. Therefore, the guestion
of paymeny of any interim relief to
the employees in the meantime does
not arise,

Declaring of Visakhapatnam as B.2
City

5362. SHRI DRONAMARAJU
SATYANARAYANA: Wil] the Minis-
ter of FINANCE AND REVENUE
AND BANKING be pleased to state:

(a) whether the population of
Visakhapatnam now exceeds five lakhs;
and
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(b) if g0, whethey Government pro-
pose to declare Visakhapatnam g¢ a
B.2 ,ity?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). For
classification of a city as a B-2 class
city for the purpose of payment of
house rent allowance and compensa-
tory (city) allowance to the Cent_ral
Government employees its population
as revealed in the last decennial cen-
sus should exceed 4 lakhs. Asg per
1971 census, the population of Visa- -
khapatnam Urban Agglomeration wa.s
only 3.63.467 and that of its Munici-
pality was 3,52,504. Visakhapatng.m
does not, therefore, quallfy for being
classified as a B-2 city.

AETET ¥ T1T S;R Ayt o LI
fa iy fawrrow

5363. Y TR AW EEART: FAT
fow way wes W dfen Wl 0E
A # O TN 0

(%) s v &% & wef-
T ¥ e & 7AW fse A fagfew
¥ qd % wfa o forer femraw fedr o
¥ w7 3 fawaAt ax feed arafo
w4 7wk, WX

(@) wdww ARWT & qowEw &
arz & g o faaraw falr of e
fasrow fea-fer sareas £ fad
wE?

faw war Troew Wi dfien woh
(s qwo qRo wiw) : (%) 199mE,
1069 Wl ¥w ¥ SE-=¥ 14 wredy
&%t efar At ardre & 31 9,
1975 RaT] TAAT FEGH ZT HRWIT
Tramew #Y avlre 7 o wufr w o
IS AR A% X 34,77,79. 90 T
¥Y AT 9%, AT QR famme,
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ereeEy s, a7, v we ol

§: forg T & ored o s wraoit
& T xzA & qforaeaEy qF gewd
#Y gaar ¥ ¥ fonraw frweee 7342
afedw (guvii) ¥ 2o gamdy 3
AR WIFT AWT qTA AT @ G
fogrn % fad ar <@ &1 (wvarorw &
| ¥fwd den qu & -866/77)

() 1-8-1975 & 30-6-1977
a5 ¥ gafy i aurAr o@t N 2341
afwdw (ganda) fad a  guar
¥ ¥ gErArwdljefasei ¥ AW
|nT g2 9T o af fraww 10 # far
ar g By (wowrem & o ) ek
werr ow @ 866°77)

fugre 4 qQwmre sfafan qwee

5364. i Wter sTerTY : waT qEw
witx wnre fiesra ot o @Ay 4 par
=4 fp fagre wou o frad whafaa
AT IFTN A gEEAT T ATHEAT 7
wE?

wen ot ae fewram wA

(sigwiren wifrw) @ sAfrr g
urfaw &Y o7 @ § ol @wr gew
az @ &t et

Development of Tourist Cedtres im
J& K

5365. SHRI BALDEV SINGH JAS-
ROTHA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to gtate whether there is any
proposel in the Central Sector to de-
velop Poonch and Nurichamb gs Tou-
rist Centreg in Jammu and Kashmir?

THE MINISTER OF TOURISM
AND CIVILL AVIATION (SHR!
PURUSHOTTAM KAUSHIK): No,
Sir. There is no such proposal in the
Centra] Sector.

"' (d) had the

Vacation of Satéarjang Adrport

5366. SHRI SURAJ ‘m s Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Civil Aviation De-
partment had been considering to
dismantle some hangars at Jaipur,
Udaipur and other places to hring
the same to Safdarjang airport &0
that Shri Sanjay Gandhi’s Maruti
Technica] Services could be housed
there;

(b) whethey Covernmeny a0
pressurised Indian Airlines to vacate
its hangar at Safdarjang for Maruti
Technical Services;

(c) if so, what was the cost of
dismantling these hangars;

Government approved
Maruti Technical Services as an un-
approved firm and had the necessary
notification been issued to airvcraft
operators; and

(e) it not, how the material
offered by the said firm were being
approved and recommended by the
Aeronautiva¥$ Inspection Department
for purchase by a large number of
operators and States?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (2) to (¢).
The matter is under enquiry and the
factg of the case will be placed on the
Table of the Sabha after the enquiry
is completed.

(d) The Government had not ap-
proved the Maruti Technical Services
Ltd. as an approved firm and hence
question of any notification gig not
arise.

(e) At no stage did the Civil Avia-
tion Department advise any State
‘Government or aircraft operator to
buy material from the Maruti Techni-
eal Services Ltd.
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- Gramin Bunks in West Bengal

5367. SHRI BIJOY SINGH NAHAR:
. Will the Minister of FINANCE AND
: REVENUE AND BANKING be plea-
sed fo gtate the number of Gramin
Banks in West Bengal, the amount
disbursed as loan amongst small and
marginal farmers, under-employed
and landless labourers in the State,
district-wise?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
. H. M. PATEL): At present four Re-
gional Rural Banks are functioning in
West Bengal. Disbursements made by
these bankg in the districts covered
by them upto the last Firday of May,
1977 are indicated below:

SL Name of the R. R. Bank
No.

1 Gaur Gramin Bank, Malda .

2 Mallgbhum Gramin Bank, Bankura

3 Mayurakshi Gramin Bank, Suri .

4 Uttar Banga Kshetriya Gramin Bank,
Cooch-Hehar.

Date of  District covered Amount
establish- disbursed
ment (Rs. in
thou-
sand)
2-10-1 West  Dingjpur 15109
978 Malda ’le,xr-
shidabad.
9-4-1976 Bankura, Purulis & 1823
Midnapur,
16-8-1976 Birbhum. 891
-3 Jalpaiguri, Cooch-
T Bepl:lr & Derjee-
ling. 2
Totai . 17825

Export of Quinine/Cinchona

5368. SHRI RAM SAGAR: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION he
bleased to wnfe:

(a) whether large portion of
Quinine/Cinchona is exported out of
the dcnunlry to various parts of the
world;

(b) it so, the quantity, amount of
export and the general prevailing
prices thereof during the Jast three
years;

(c) whether the demand of do-
mestic market has been greatly
suffering due to such large export;
angd ) ’

(d) the details of demand and

supply of the item durin, last
three yesars? 8 the

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) ang (b). Export figures of
Quinine/Cinchona are given below:

Juen-  Value  Price

tty (in Rs. Rs.

(M.1o- lekhs) pe

ni'le§‘) ks.
1974-75 . 182 287 1412
1975-76 . . 134 199 1485
1976-77 . 68 105 1544
(Apr—Feb)

(¢) No, Sir. While exports are

. being allowed, this is being done aaly

afterdtakina into account internal de-
manda. :
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(d) Figures of production in the
last three years are given below:

(M. tun-

nes)
1974-75 . 21°964
1975-76 . 19°'984
1976-77 . . 19
9767 (Bstimated)
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i34
(e) the steps taken or proposed fo

be taken by ' Government in the
matter?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Production of jute goods
in West Bengal during the last six
months wag as under:—

The production of this item ig only by
the State Governments of West Ben-
gal and Tamil Nadu. After taking
into account local demand, the quan-
tity lefy is made available for ex-
port,

Production of Jute in West Bengal
5389. SHRI G. M. BANATWALLA:
SHR] MUKHTIAR SINGH
MALIK:
SHRI MANI RAM BAGRI:

Wil] the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to gtate:

(a) the production of Jute in West
Bengal during the last six months,
month-wise;

(b) whether the production of jute
has come down by 16 per cent
during June, 1977 ag compared to
March, 1977;

(¢) the reasons for this decline in
production;

. {d) whether as a result of this dec-
Hne in production 20,000 workers

. have lost. their jobs In West Bengal;

and

Month Quantity
(000’ ton-
. nes)
January,’ 77 980
February,’ 77 . 93'6
March,’ 717 . . ' 100*§
April,’ 77 . . . . 92'2
May,’ 77 91°0
June,’ 77. 869

(b) and (c). The fall in produc-
tion of jute goods in West Bengal
during June, 1977 as compared to
March, 1977 works out to about 13.5
per cent. This was due to:—

(i) Shortage of raw jute

(li) Power shedding in W. Bengal
(ili) One working day less in June
as compared to March.

(d) ‘and (e). According to the
information received from the West
Bengal Government there has not
been any report of retrenchment -of
wny permanent or special Badli work-

‘\eu by jute mills in West Bangal ye-

s
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Demands of Fleld Workers in Gene-
wal Insurance Companies

5370. SHRI SAUGATA ROY: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be plea-
sed ip gtate:

(a) whether Government have re-
ceived & representation from All
India General Insurance Field Wor-
kerg' Association regarding their de-
mands of the field officers in the
General Insurance Companies for a
change in their service conditions:
and

(b). if so, Government’'s reaction
thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). Yes,
Sir. The matter is under considera-
tion of the Government,

Demonstration ang Strike r:esorted to
at Palam Aerodrome

5371. SHRI BASHIR AHMAD. Wili
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether a demonstration and
strike was resorfed to by certain
members of an unrecognised union at
Palam Aerodrome on 11th July, 1977
‘and if so, the reasons therefor; and

(b) whether such unrecognised
unions have beep advocating former
Prime Minister’s Twenty Poin¢ Prog-

. ramme and the action of such mem-
bers is by way of sabotage?

THE MINISTER OF TOURISM AND
‘CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) A de-
monstration was held by the mem-
bers of International Airports Autho-

rity Employees Union (un—moﬂnhg&)h_
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on 11th July, 1977 at Delhi airport.
Some of their demandy related o
stoppage of direct recruitment and
filling of vacant posts by casual 1la-
bourers, withholding the operation of
scrubbing machine, withdrawal of pe~
nalty imposed on an employee etc.
However,, there wag no gtrike.

(b) This union used to advocate
the former Prime Minister's Twenty
Point Programme. No instance of
sabotage as such has come to Interna-
tional  Airports Authority of India
Management’s notice so far.

Scheme approved by Agricultural
Re-finance and DeveloPment Corpo-
ration for Kerals

5872. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state:

(a) the schemes approved during
the last two years by the Agricul-
ture Refinance and Development
Corporation for Kerala;

(b) the total financial commitment
to these schemes;

(c) whether any of these sthemes
is to utilise World Bank or IDA
loans;

(d) if so, to what extent and the
facts thereof; and

(e) the relative figures regarding
the schemes submitted by the States
and approved by the ARDC, its
financia] commitment, the utilisation
of World Bank, IDA loans in relation
to the period mentioneg in part (a)
of this question?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): (a) and (b). The
total numbeér of schemes sanctioned

" by ‘the Agrieulturdl Refinance ' and

Development, Corporation in Kerala
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during the last two years, the Corpo-
ration’s commitment and the disburse-
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ment of refinance assistance there-
under are ag follows:

(Rs. lakhs)

Year
(July-June)

Disburse-
ment
urder
all
sanctioned
schemes
including
carlier
ones

No. of Sche- ARDC's
m-s sanctioned commitment

1975-76
1976-77

9 88 208
43 1276 246

(c) and (d). There were no spe-
cific International Development Asso-
ciation agricultural credit projects in
operation in Kerala during the 1last
two years. The International Deve-
lopment Association, had however,
sanctioned in April 1975 a general
line of credit known as Agricultural
Refinance and Development Corpora-
tion Credit Project. In Kerala, sche-
mes satisfying project lending terms
and conditions under the Agricul-
ture Refinance and Development Cor-
poration Credit Project were sanction-
ed or brought under the Project dur-
ing the last two years. So far, 44
schemes have heen sanctioned under
the Project in Kerala involving Agri-
cultural Refinance and Development
Corporation’s commitment of Rs. 652
lakhs, of which financing nstitutions
have availed of refinance assistance
of Rs 61 lakhs as at the end of the
80th Jume, 1077. Tn November. Yo78
Government and the Agrieultura! Re-
finance and Pevelopment Corporation

have negotiated a specific credit pro-
ject, Kerala Agricultural Develop~
ment Project, for Kerala with the
Internationa] Development Associa-
tion. This project became effective
only on 29th June, 1977. The Inter-
nalional Development Association’s
assistance is of the order of $ 30 mil-
lion of which $ 20.8 million will be
routed through the Agricultura] Re-
finance and Development Corpora-
tion. The main objective of the Pro-
jeet is to bring about improvement
in productivity of tree crops such as
coconut and pepper, with emphasis on
improving the economic status of gmall
farmers,

(e) Schemes sanctioned in various
States, other than Kerala, by the Ag-
ricultura] Refinance and Development
Corporationi during the last two yeats,
the Corporation’s commitment and dis-
bursement are ag under:

(Rs, lakhs)
State/U.T. 1975-76 1976-77
No, of ARDC Dis- Nn.of ARDC Dis-
sche-  com nit- burse- sche-  commit- burse.
. mes ment mel‘l? mes ment ment
- 1 2 3 4 . 5 6 7
‘T ‘Andhra Pradesh L. 91 4441 1295 122 2364 2131
@ -Assamn - . . 5 PR 3 90 H 12 88 70
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1 2 3 4 s . 6 7
3 Bihar 36 2313 1318 100 285§ 1710
4 Gujarat 20 364 333 88 1489 397
§ Haryans 27 2097 1569 94 3130 1760
6 Himachal Pradesh 2 24 16 13 219 3
7 Yammu & Kashmir 2 19 17 2 18 7
8 Karngtaka 77 1534 1946 200 3843 2211
9 Madhya Pradesh 102 1242 1932 118 2317 2615
10 Maharashtra 193 3180 2248 245 2028 1933
IT Manipur . 1 37 L1 I 3 8
12 Meghalaya 3 53
13 Nagaland . 2 b 15 4
14 Orissa 53 98¢ 338 8o 2230 562
15 Punjab 34 3081 1306 6o 1648 1727
16 Rajasthan . 57 3353 536 72 2139 8or
17 Tamil Nadu 48 1582 1228 86 103§ 1602
18 Tripura . Lo . . 3 21 1 2 40 1
19 Uttar Pradesh ., 108 4sz 2598 269 1766_' 3704
20 West Bengal 31 997 F159 _ 52 1389 578
21 Delhi 4 46 28 ' 10
22 Goa . 7 r36 23 6 99 19
23 Pondicherry 1 19 4 S
900 29603 16907 f&za 31_849

29665

0Of the wm disbursement of Rs.
887 croreg by the Corporation .dur-
ing the two years (1975-76 and 1976-
77) the amount of Rs. 282 crores was

disbursed under the schemes covered by

various World Bank Profects.

Dentands . of Employees of Ashoka
Hotel, Bangalore

5373. DR. VASANT KUMAR
PANDIT : Will the Minister of TOUR-

ISM AND CIVIL AVIATION . be
pleased to state:

(a) wheﬂxer the employees of
AsReks -

under India Touriem Development,
Corporation -have .written to the.
Union Government to settle their de-.
mands before they decide to take
direct action and indefinite ltrihe deci-
sion; -

.

(b) is it true that recommendations
of the 3rd Pay Commission have been
applied to all others under 1T.D.
Corporation;

(¢) if so, why have the recom-
mendations not applied to the wor-
kers of the Hotel Division unter the

- Bemgelorey-a unit.. . LRD..Corporation: smd. o o
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(d) what steps Government have
taken to meet the demand of em-
" ployees in the Ashoka Hotel,
Bangalore?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (a)
Yes, Sir.

(b) and (c). The recommenda-~
tions of the Third Central Pay Com-~
mission are not ipso-facto applicable
to the workers in any public enter.
prises. These have also not been ap-
plied to the workers in any hotel/
motel/or catering establishment in
ITDC. These workers are entitled to
salaries in accordance with the prin-
ciple and practice in vogue in cater-
ipg industry region-wise and their wage
structure and pattern is based upon the
Wage Board Award for Hotels and
Restaurants in Dethi. The workers in
non-catering establishments of ITDC
and the staff at Headquarters, includ-

. ing Hotels Division, who have all along
been entitled to salaries at par with
analogous Central Government em-
ployeeg have been allowed the revi-
sion of pay in line with Government
decisions on the recommendations of

* the Third Central Pay Commission.

,(d) 'l:he Govgxnmeni are setting up -

a -Commitéee . for.pationelisatien, of
“wage structure in ITDC, The Com.
mittee will inter-alic consider the
feasibility of putting all non-officer
employees of the Corporation on a
standard wage structure including a
common Deu'ne-s Allowmce formula
irrespective of the sphere of activities.
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Value of Rupee

5374, SHRI K. MALLANNA: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased to
state:

‘(a) the official and unofficial ex-
change value of rupee in terms of
pound-sterling, mark, yen and dollar;
and

(b) what changes in the exchange
valued have taken place during the
last three years?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHR] H. M. PATEL) : (a) Accord-
ing to information available, official
rates as on 1-7-1977 are indicated
below:

Currency - Official
§ yate
R=.
per
unit ¥
' of
currency.
Pound Sterling . . . 1520
U.S. Dollar 8-8377
Marky | 3° 7778
Yen . . . . . 0° 0331

As regards '#Hé umoficlal rated they
relate to unauthorised transactions
and as such no significance attaches to
them. According to available reperts,
the unofficial rate for the rupee in
relation to the pound sterling as on -
1st July, 1977 in the London market
was Rs, 16.00. The unofficial rates. for .

Sy

other currencies are not available.
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(b) The oficial rates (middle
rates) for Sterling, US Dollar, Mark
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and Yen in terms of rupegs are given
below:

'Pate Pound  Dollar  Mark Yen
1-7-74 18-80 7+8760 3°0744 0°0276
2-1478 18:80. 80574 33289 0:0267
1-7-78 18:80  8:5068  3°5981  0°0287
2-1-76 18°1284 89543 3°4188  0°0293
1-7-76 16°00 8:9385 3°4688 0+0301
4-1-77 18720 ' 3-8954 3+ 6929 0+0306
1-7-77 15'20 88377  3°7778  0°'0331

Sale of Air Tickets hy Travel Agen-
cies in Dethi

5375. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased o state:

(a) whether Government are aware
that sale of air tickets by Travel
Agencies in Delhi is more than that
of Indian Airlines itself; and

(b) if so, the total sale proceeds of
air tickets both by Indian Airlines
and Travel Agencies during the Jast
two years and its break up?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (a)
Ves, Sir.

(b) Total sale proceeds of air
tickets excluding sales made by offices
of International Carriers during the
last two years ig as Tollows:

Ymr.

1975-76 1976-77

Sales effected dircct by Indian Airlines offices .
. Rs. 954°68 lakhs

Sales effected through Travel Agencies .

Rs. 965°73 lakhs
Rs. 1177°61 lakhs

Rs. 854°57 lakhs

Export Cargo Terminaj ag Dolhi
Airport

5376. SHRI D. B. CHANDRE
GOWDA : Wili the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether an export cargo termi-
pal has started functioning at Dl

to provide storage space for

. Airport
. the airlines and tc augmient faeilitios

for speedy elearanee 6f export eargo;

(b) if so, the details regarding the
assistance provided by the Interna-

tional Airports” Authority of India;
and
(¢) the main features of other cargo

going to Be built in India?
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. THE MINISTER OF TOURISM
% AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) : (8)
Yes, Sir.

(b) Assistance provided by the
International Airports Authority of
India was as follows:—

(1) Storage and Office space lor
various airlines,

(2) Office space and examination
area to the Customs authorities, cargo
agents and other concerned agencies.

(3) Truck docks for unloading and
pallet making area for departing
cargo.

(4) Conveniences for the staff and
visitors to the cargo terminal.

(¢) Multiple occupancy cargo ter-
minals have already been set up at
Bombay and Calcutta, A similar one
is under construction at Madras air-
port. Main features are:

(1) location of Government agen-
cies at a common place for clearance
of export cargo lik2 customs, regu-~
latory agencies, and banks.

(b) Facilities like cold storage,
hazardous godowns and  animal
sheds,

(3) facilities of space for cargn

agents and mirlines offices within the

complex.

(4) Facilities for palletisation of
cargo and truck docks for easy and
quick movement of cargo to the air-
craft.

s A AR TR ¥ fomim

5377 Wy HEee iw:  wqr
arfwrer war afos g st wgefionr
Ay ayg T Y g v E
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gy wqy wxx F AN 51 frafy
fmar wgiy s
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gt 9 76145
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Lt A 6 11201
fAuco s S 668 925297
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1 2 3
LLRGC 1 5166
ww 2896 25676606
xq™ 13609 54415465
Ao 1 5433
syaa 14 121355
Liteck 141 435142
T ] 48666
a 79 544542
LETR T 8 48475
fertrgx 14 131604
o= 174 771083
afreq 16 95341
ferzocdix 39 224455
fuda 322 1058066

Ho To WWQH 623 3920712

20755 103899401

.
T W weh
|raAT = 'Eol
Fo A
e -_ 21000
wig 5 178000
grmwin 165 5886775
Lty 34 1645013
o - 10100
a3t WA} 12 367772
fargc -~ 40 2151905
o 1 12743
g 64 1637706
fada 2 53000
Ho To walier 2 30103

334 11974117
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Increase in Minor Mineral Bxport

5378. SHRI SUKHENDRA SINGH: -
Will the Minister of COMMERCE .
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether there has been increase
in the mirior mineral export in last
year as compared to the previous
years; !

(b) it so, whether the Indian Mine-
ral Indusiries had analysed the rale
of minor minerals in the export trade
and economy of the country; and

(c) if so, the outcome of the ana.
lysis made? -~

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA.
RIA) : (a)Yes, Sir.

(b) and (c). Government is not
aware of any recent analysis by the
Federation of Indian Mineral Indus-
tries. However, for the export promo-
tion of minor minerals MMTC has
created a new division to deal with
the export of minor minerals and ores,
both canalised and non-canalised and
steps are being taken by them in this
direction.

Selection grade Auditors of A.G'S .4
Offices

5379. SHRI VAYALAR RAVI: will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased to
state:

(a) whether it is fact that the’
selection grade auditors of A.G.s
offices are stagnated since 1973;

(b) whether Government have te-
ceived any representations from the
employees in this regard; and

(e) if so, what action has been
taken on the representstion ang in
terms of Revenue Ministry’s Circular
OM. No. F. 7(21) E. 11I/(A)/74 dated
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%10th January, 1977 regarding the in-
troductions of selection grade in
stagnating cadres to grant them re.
lief?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) Yes, Sir. Some
Selection Grade Auditors have re-
maivied at the maximum of their pay
scale gince 2nd January, 1973 and from
subsequent dates;

(b) Yes, Sir.

(c¢) The item “Removal of stagna-
tion in the Selection Grade Auditor’s
Grade” came up for discwssion in the
last meeting of the Departmental
Council, Indian Audit and Accounts
Department and was remitted to a
Committee of the Council for furiher
consideration. No action on the rep-
resentations from the employees could
be taken as the matter wgs already
before the Departmental Council.
The Committee of the Council has
since been appointed and its recom-

' mendatfons are awaited,

Finance Ministry's Office Memoran-
dum dated 10-1-77 is regarding intro-
duction of a gelection grade where it
does not already exist.

Departmental Exlmination. for §.A8.
. Revenue Audit for Audlturs

.5380.. S_HRI VAYALAR RAVI : Will
the .Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to.state; .

‘@ W.heth.er it Is & fact that De-
partmental examinations . for S.A.S.
Revenue Aud.it for audltars Depart-
menta] promotion examinations for
‘?lﬂrkp “typists and group ‘D’ officials
;c?;duled for end of 1976 is being

e

(b) whether the dates of examina.
tions tor the 8.AS "and the Revenue
audit “Sor - 19"16 is subsequently an-
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(¢) if so, why the discrimination
is shown to the clerks/typists and
group ‘D’ officialg in the Indian Audits
and Accounts Departments; and

(d) whether Government will pro-
pose to conduct the Bostponeg exami-
nations without further delay?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M, PATEL): (a) The 8.A.S, Exa-
mination and the Revenue Audit
Examinations have already been held.
The Departmental promotion exami.
nations for Clerks, Typists and Group
‘D’ officials will be held in Septem-
ber/October, 1977;

(b) The S.A.S. Examination was
held in February, 1977 and the Reve-
nue Audit Eaxmination for Auditors
was held in November, 1976.

(c) and (d). As stated above, the
departmental promotion eaxminations
for clerks and Group ‘D’ employees
will also be held in September/Octo-
ber, 1977. '
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Expenditure on Maintenance of
Chefair Delhi

5382, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the totsl expcnditurs on main-
tenance of Chefair, Delhi, during the
last three” years;

(b)’ whether the amount on main-
tenances wes spent without calling
necessary tenders; and

“ fe) if sd. the reasons therefor and
saaction of tharahn?

JULY 29, 1877
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THE .MINISTER OF TOURISM
AND CIVIL  AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
The total expenditure on maintenance
of Air-Indis’'s Chefair Flight Kitchen
at Delhi during the last three yearg is
as follows:

Year Expendi-
ture
(Rs. in
1akhs)
1974-75 . . . . . 2°00
1975-76 . . . . . 342
1976-77 . . . . . 2:40
ToTAL . . L 782

(b) and (c¢). Hotel! Corporation o!
India a wholly owned subaidiary of
Air India has laid down certain guide-
lines for incurring expenditure on
maintenance ete, of Chefair Flight
Kitchen. As per these guidelines a
minimum of three tenders/quotations
are invited. This pyaseduse is usually
followed. However, at timer ad hoc
expenditure which generally does not
exceed Rs. 4000/- has to be incurred
towards maintenance/repairs etc. at
Chefair because of emergent situa-
tions or paucity of time to get the
maintenance jobs done. This is. to
ensure ihe highest international stan.
dards of hyglene and food preparation
as Indian Airlines, Air-India and some
other foreign international earriers
uplift their meals through Chefair.
Such maintenanee jobs sre got done
through contractors already approved
for simflar jobs by the Hotel Corpo-
ration of Judia or ‘International Afr-
ports Autharity of India on the basis
of less than three quotations and the
rate accepted is checked with carlier -
orders for similar jobs. Jobs of mmall
value are done through contractore
. at the alyport with jaterns-
tional Authority of Tadis/
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Air India/Indian Airlines as Palam
Alrport is located far away from the
main centrey of business and gene-
rafly parties are.not willing to quote
for the job or even undertake jobs
‘of small valye.
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Export and Import of Edibly Ollg and
Pulses

5384. SHR1 .DURGA CHAND: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the tota] requirement ot edible
olls and pulses in the country during
the year 1977.78:

(b) the total production of the
above gtated articles during 1976.77;

(c) whether in spite of the shortage
of these jtems these were exported and
later on imported; and

(d) the quantities exported and im-
ported during the above period?

THE MINISTER OP COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA) : (a) The total requirement of
edible oil during 1977.78 is approxi-
mately estimated at 3.2 million ton-
nes and of pulses at 13-14 million
tonnes, = aesees

(b) The production of edible oils
during 1976-77 is estimated at 23.60
lakh tonmes. The production figures of
pulses during 1976-77 are not yet
available.

(¢) and (d). Imports and exports

of edible oils and pulses during 1976~
77 (April-February) were as under:

In Tonnes
. Edible Oils Pulses
Imporss Exports Imgorts Exports,
1,82,769 3,516 12,845 7,946

The exports of edible ofls/oilseeds gnd pulses have since been banned,
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Criteria for Granting Export and
Import Licences

5385. SHR] DURGA CHAND: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA.
TION be pleased to state:

(a) the criteria fixed for granting
export and import licences; and

(b) whether co-operative
gets any preference in
licences?

section
issuing such

1

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA) : (a) The policy for grant of
import and export licences varies with
different categories of importers and
exporters and also varies for different
items. The criteria for grant of im-
port and export licences are stated in
the import Trade Contro] Policy Books
(Volume I and Volume II) and Ex-
port Trade Control Policy Book for
the year 1977-78. Copies of these
Books are available in the Parliament
Library.

(b) Units in the cooperative gector
are eligible for import and export
licences as actual users.

Representation from Sholapur Cham-

ber of Commerce (Maharashtra) re-

garding refusal of loang by Nationa-
lised Banks

5386. SHRI R. K. MHALGI: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether Government have re-
ceived a written representation from
Sholapur Chamber of Commerce and
Industries (Makarashtra) in the month
of June, 1977 making grievance that the
nationalised banks including State
Bank of India are refusing to accept
the cusrency noteg of small denomina..
tions when presented at the counter

mz‘-:1 collection of Railway Receipts etc.;
an
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(b) if 50, what action have Govern-
ment taken or propose to take in re- .
gard to the representation and when?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL) : (a) Yes, Sir.

(b) On account of heavy receipts of
lower denomination notes at the State
Bank of India, Sholapur, there was
congestion in their vaults. It has not
therefore been possible for that
branch to accept all offerings of lower-
denomination notes at Sholapur for
some time. However, Reserve Bank
have made arrangements to remove
the soiled notes accumulated at the
Sholapur branch of State Bank of
India. In addition, Reserve Bank of
India have also sanctioned the estab-,
lishment of a  subsidiary . Currency
Chest at the State Bank of India,
Sholapur, so that they will be able to
receive more notes from their consti-
tuents and from other banks.

The Chamber has also brought to
Government’s notice the fact that the
branch of a nationalised bank at
Sholapur had asked for additional ser-
vice charges for accepting lower de-
nomination notes. The Reserve Bank
of India are examining this,

Working Capital Assessment of Kohi-
noor Mills Company made by Central
‘Bank of Indiy and RBI

5387. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state:

(a) the outcome of working Capital
assessment of Kohinoor Milly Com-
pany Ltd, made by Central Bank of
India and Reserve Bank of India from
time to time during last three years;

(b) whether the borrowings of the
company have been regulated by Cen.,.
tral Bank on the basis of its asses-
sment of working Capital requirement

and
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(c) it not, the reasong therefor and
what action Government have taken
on thig issue? ,

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M, PATEL) : (a) to (c).
During the last three calendar yeais
the working capital requirements of
Kohinoor Mills Co. Ltd. have been
assessed and reassessed from time to
time by the Central Bank of India
and the Reserve Bank of India keep-
ing in view the changing fortunes of
Kohinoor Mills Ltd. The details of
the various assessments made are as
follows :

(i) The working capital require-
ments of the Kohinoor Mills Co. Ltd.
were assessed and fixed as per norms
laid down by the Reserve Bank of
India in January, 1974. The amount of
working capital was assessed at Rs.
4,75 crores and credit authorisation
obtained from the Reserve Bank of
India on July 30, 1874.

(ii) Since the company started
facing financial difficulties towards the
close of the calender year 1974, a dis-
cretionary facility of Rs. 25 lakhs was
allowed to the company by the Central
Bank., In March, 1975 the Central
Bank reassessed the working capital
requirement of the Kohinoor Mills Co.
Ltd. at Rs. 6.00 crores and sought cre-
dit authorisation for this amount. In
May, 1975 the Reserve Bank of India
permitted a temporary enhancement of
facility by Rs. 50 lakhg for a period of
three months, The request for autho-
risation was kept pending as some
clarifications were sought thereon by
the Reserve Bank of India.

(iii) In October, 1975, based on the
Tandon Committee norms, the Central
Bank of India assessed the working
capital requirement of Kohinoor Mills
Co. Ltd. at Rs, 9.00 crores. A request
for credit authorisation for this
amount was made by the Central
Bank of India. The Reserve Bank of
India requesteq the Central Bank of
India to renew their request for cre-

dit authorisation after the receipt of
the report of Tata Economic Consul.
tancy Services (TECSB) (appointed
by the Central Bank in- November,
1975) which had been asked to look
into the affairs of the mill including
the question of the viability of Kohi-
noor Mills Co. Ltd. In July, 1976,
TECS submitted its report to the Cen-
tral Bank of India on Kohinoor Mills
Co. Ltd. and assessed the working
capital requirement at Rs. 1503
crores,

The Central Bank of India has been
regulating the borrowings of Kohinoor
Mills Co. Ltd. on the basis of these
ussessments and reassessments of
working capital requirements by itself,
on the advice of the RBI and on the
report to TECS. However, the Central
Bank had to go beyond the recom-
mendations of the consultants with
regard to the working capital re-
quirements because in its view the
assumptions made by the consultants
did not hold good during the period
when the recommendations were im-
plemented. The main difference bet.
ween the assessment of working capi-
tal made by TECS and what was made
available by the Bank is attributable
to the much higher cost of cotton
(higher by Rs. 1800 per candy) which
the mill had to pay vis-a-vis the price
assumed by TECS. With the finance
provided by the Bank and as a result
of the change in the management
brought about by the Bank, there
has been an overall improvement in
the working of the mill and the
monthly cash losses (excluding inte-
rest) have come down from Rs. 57
lakhs during April-June 1976 to Rs. 23
lakhs during July 1976—March 1997,

Submission gf Technica] Liability Re-
port on Kohinocor Mills asked by
Central Bank of India

5388. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE

. AND REVENUE AND. BANKING

be pleased to state:

(a) whether the Central Bank- of
India had asked Tata Economi¢ '_C_nn.
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sultancy Services to. submit a tech-
nical viability report on Kohinoor
Mills;

(b) when did the T-E.C.S. submit
its report or reports and what are its
short-term and long-term recommen-
dations on the assessments of the
financial requirements of the mills;
and

(c) whether these recormmendations
have been implemented by the Bank
and if so, with what results?

THE MINISTER OF FINANCE AND
‘REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(b) M/s Tata Economic Consultancy
‘Services (TECS submitted its report
in July, 1976. TECS assessed the
working capital requirements of
Kohingor Milis Co. Ltd, to be Rs. 15.03
crores by the end of March, 1877. In
addition, TECS also recommended
short and long term financial assis-
tance of Rs. 3.89 crores for repairs,
overhauling and renovation of machi-

nery etc.

(¢) The Central Bank of India has
reported that the implementation of
the recommendations regarding long
term investment will take some time.
With regard to the working capital
requirements the Bank had to go be-
yond the recommendations of the
consultants because the, assumptions
made by the consultants did not hold
good during the period when the re-
ocommendations , were implemented.
The main difference between the as-
sessment of working capital made by
TECS and what was made available by
the Bank is attributable to the much
higher cost of cotton (higher by
Rs. 1800 per candy) which the mill
had to pay vis-a-vig the price sssumed

TECS. With the finance provided
by the Bank, and as a result of the
change in the management brought
about by the Bank, there has been
an overall improvement in the work-
ing-of the mill and the monthly cash
‘Josses (excluding interest, have come
down from Rs. 57 lakhs during April-

JULY 29, 197
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June 1976 to Rs. 23 lakhs during July-
1876—March, 1977,

Public Deposity collected by Foreign
Companies

" 5389. SHRI R. K. AMIN: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased to
state:

(a) the names of foreign compa-
nies who have collected public deposits
with or without the permission of the
Reserve Bank of India; and

(b) dctails of deposit collected by
them and their equity capital?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
According to the latest information
available, as on March, 31, 1875 only
two foreign companies incorporated
outside India were holding deposits
with the Reserve Bank’s permission.
They are:

Amgunt
(%)
depesits
collected
as on
March
31, 1975

Name o f the Company

(Rupees
lakhs)

E.L.D. Parry Lud. . . 131°90
James Finlay & Co. Ltd. . 1* 40

As these companies only maintain
branches in India, they do not have
an equity capital in India. Names
of foreign companies which have
collected public dipodits’ without the
Reserve Bank's permission are not
known.’

Companies (Acceptance of Deposits)

" Rules, 1975 do not apply to foreizn

companies.
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Development of Cooperation

5391. SHRI SAMAR GUHA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether to implement the pro.
mise of the Janata election manifesto
Government have drawn out any plan
for development of Co-operation in the
country;

(b) if so, facts thereabout;

(c) general facts about cooperatives
working in different States;

(d) volume of public money inves!-
ed in Co-operatives; and

(e) facts about corruption found in
co-operative movement  during the
years betwecen 1975—-77?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) and (b). The elemenis
of a plan are being worked out.

(c) to (e¢). Information is bheing
collected.

A Star Nite Organised in Ashoka Rutel
by Dethi Flying Ciub

5392. SHRI JYOTIRMOY BO3U:
Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to state:

(a) whether I.T.C. Limited, Calcufta
in collaboration with Shri B. 1.
Chopra, President, Delhi Flying Club
organised a Star Nite in the Ashoka
Hotel in January last;

(h) if g0, whether a sum of Rs. [0
lakhs were collected by way of advor-
tisements and ticketls:

(¢) the manner in which this meacy
has been utilised;

(d) whether the then Secretary of
the Boord of Direct Taxes, Shri Jhun-
jhunwala, put pressure on industrialists
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#nd big business houses to contribute
towardg the Souvenir brought out on
this function; and

(e) who was this Mrs. Jhunjhun-
wala besides Mr. Hakshar of the 1TC
who was also one of the organisers of
‘he function?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTAM KAUSHIK): (a)
A Star Nite sponsored by the India
Tobueeo Company Limited, in aid of
the Delhi Flying Club, was held on
23rd January 1977, in Ashoka Hotel,
New Delhi |

(by and (c). Yes Sir, it has been
veported by the Delhi Flying Club
that aporoximately Rs. 15 lakhs were
erilected ang thal after meeting  an
cipenditure of about Rs. 44,000/~ on
the function, the balance has been de-
posited in a bank by the Club.

(). The matter is under investi-
gation.

(ey Mrs, Sheila Jhunjhunwala, wife
«f Shri T. P. Jhunjhunwala is re-
ported ty be a social worker, journa.
it and  writer. She s the Joint
Editor of Kadambini, a Hindi Maga-
zine,

Investigation into Allegations against
STC and MMTC

§393. SHRI JYOTIRMOY BOSU;
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state: .

(a) whether his Ministry is investi-
gating allegations that vast sums of
money have been siphoned off from
the State Trading Corporation and
Minerals and Mctals Trading Corpora-
tion by top officers in collusion with
the former political leaders;

(b) it so, details of the allegations;
and

(¢) the names and particulars of
the officers and other personnel invol.
ved directly or indirectly?

JULY 29, 1977
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA) (&) to (¢) Complaints
against some senior Officers of STC
and MMTC have been received which
are being investigated. It is not in
public interest to give any detail in
this regard at this stage.

Allegations against Managing Director
of LT.D.C, Hotelg

5394. DR, MURLI MANOHAR
JOSHI: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government have re-
ceived memorandy containing allega-
tions against the Munaging Director of
the India Tourism Development Cor-
purafion hotels in Delhi;

(b) if so, the main charges contain-
ed therein;

(¢) whether the officers concerned
have bheen asked 1o proceed un leave
ang il so. the names of the officers who
have been asked to do so;

(d) the number of cases and the
officers against whom CBI  enquiries
have been injtiated; and

(e) whether Government wroponse to
enquire into the working of the Gov-
emment hotels, particularly  those
located in Delhi, in order tn run them
on gound buszine=s principles and to
end corruplion in them?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHil
PURUSHOTTAM KAUSHIK). (a)
There is no post of Managing Director
of I. T. D. C. Hotels in Delhi. Pre-
sumably the question refer fo General
Manager (Hotels) in ITDC.  Memo-
randa containing allegations against
this officer have been received.

(b) and (d). The matter is under
investigation and it will not be in the
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interest of proper investigation to
disclose the details at this stage.

(c) No Ssir.

(e) All the ITDC Hotels including
those located in Delhi, are run on
sound business principles. A gstate-
ment showing occupancy, turnover
and profitability of the ITDC hotels

SRAVANA 7, 1888 (SAKA)
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in Delhi during the last two years is
attached. In addition to earning
profits, the Hotels have achieved high
levels of occupancy. Specific com-
laints regarding corruption in the
IT.D.C. hotels are investigated and
appropriate action is taken from: time
to time.

Y Statement
Cccupancy turnover and profitability of ITDC Hotels located in Delhi during
1975-76 and 1976-77 ’

1975-76 (Actuals) 1976-77
S. N:. Numc of the Hotel  Ocen- Turn-  Profit Occu- Turn- Pr(E
pancy pancy aver
(Rs. in lakhs) (Rs. in lukhs)

1 Ashoka Hotel 74 455°33 93°23 50 s41°42 127°30
2 Akbar Iotel | . 86 158°3§ 20400 91 150+ 00 3c-40
3 Janpath Hotel . X6 153°97 1%+ 00 93 18275 32465
4 Lodhi Hotel . . 67 65-61 588 L 7893 14°c8
5 Ranjit Hotel . sY 56°79 0° 66 =6 7202 800
6 Qutab Horcd | . 82 34°90 1-15 88 J1°16 1°46
ToTAL . 92495 138:92 106628 213°%9
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ot § faas faemra & e Y 4 Freg
foa¥ deqrre =W sfagn # gafe
AT Iqerew AG & 1 ¥ AT ¥ wvEw
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Tt &Y fadw w7 & ¥ W
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FFEFAFT R E |
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“Dead Notes" cancelled wd destroyed
by RBIL

5397. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state:

(a) the amount £ soiled and muti
lated currency i.e. “deagq notes"” actual
ly cancelled and @estroyed by the
R.B.L. during the yaar ended 30th June,
1977; and

(b) whether Inspection Reports
from some branches particularly
Punjab, Delhi and Bombay revealed
large amount of “dead notes” being
put into cirew’ation again s currency?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) The amount of
soiled and mutilated currency notes
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“'cancelled by the Reserve Bank dur.

ing the year ended 30th June, 1977
was Rs, 2,400 crores. The cancelled
notes, after further verification, are
destroyed. Exact information re-
garding the total amount of notes
destroyed, during the same period is
not readily available; however, it is
also likely to be about Rs, 2,400 crores.

(b) No, Sir. During the last three
Vears only 30 cancelleq notes in all of
the value of Rupees 1465, were tender-
ed for exchange at the offices of the
Rescrve Bank. The details are as

follows:
No. of notes Amount
' Kanpur 24 Rs.955° 00
New Delhi 4 R'.310.00
-
Culeutta Rs.100.00 ¢
B mbay 1 Rs.100.00
30 Rs.

30 Rs. 1,465.00

——— —

Companies mamaged by
Department

Income Tax

5398. SHRIMATI MRINAL GORE:
Will the Minister of FINANCE AND
REVENUE ' AND BANKING be
\Dleased to state:

(a) whether a large number of com-
panies managed by the Income-tax
‘Department have been handed over
back to the management;

> (b) if so, the nameg of such com-
«panies handed over during the past
six months; and

(c) whether the liabilities due to
Government have been fully recovered
before handing them over back?

THE MINISTER OF FINANCE AND
MEVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (¢). Complete
information asked for is not available.
It will be collected and laid on the
Table of the House as soon as possible.
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However, management of one com-
pany (Shree Changdeo Sugar Milis.
Bombay) was taken over by the Re-
ceiver appointed by the Tax Recovery
Officer in the course of income-tax re-
covery proceedings against the said
company. The Receiver was appoint~
ed on 18th January, 1974 and the
outstanding arrears of income-tax on
that date were Rs. 1,19,77,550. The
receivership was terminated and the
management of the Compuny was
handed back on 20th June 1977 by
which date the aforesaid outstanding
taxes were wholly paid/reduced/ad-
justed. Some incomce.tax demands
created after 31st March, 1975 are,
however, still outstanding; a part of
these demands is dispuled in appeal
and suitable steps including attach-
ment of asscts have been taken for
recovering the outstanding amounts.

Dilution of Capital by Foreign owned
Companies

5399. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(&) the names of those foreign own-
ed companies in India which have
agreed and taken steps for the dilu-
tion of capital ag stipulated in Foreign
Exchange Regulation Act within the
stipulated time;

(b) the names of the companies to
whom the Reserve Bank of India has
sent directives asking them {o comply
with the provisions of Foreign Ex.
change Regulation Act in relation to
dilution of capital; and

(c) how many companies have re-
plied to the Reserve Bank of India?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) A state-
ment showing the companies which
have diluted their non-resident equity
to the stipulated level as on 31st May
1877 is attached.
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(b) Apart from the companies men-
tioned in the above statement, the
companies whose nhames are given in
reply to Lok Sabha Unstarred Ques-
tion No. 2943 dated the 8th July 1977
have also been directed by the Re-
serve Bank of India to dilute their
non-resident interest,

(c) The directives issued by the
Reserve Bunk are statutory in nature
and the companies have to comply
with them.

Statement
(Position as on 31st May 1877)

PART—I: Names of companies

which have reduced non-
resident intcrest to 40
per cent.
1. Blundell Eomite Paints Ltd,
Bombay
2. British Metal Corporation (1)
Pvt, Ltd, Calcutta
3. Indo Nippon Chemical Co. Ltd.,
Bombay

4. Indian Oil Blending Ltd, Bom-
hay
5. J. L. Morison, Son and Jones
(India) Ltd., Bombay

6. Malhotra Spear Jackson Saws
Mfg., Co., Ltd, Bombay

7. Muller and Phipps (India) Ltd.,
Bombay

8. National Standard Duncan Ltd.
Bombay

9. Smith and Newphew India Ltd.
Bombay

10. L & T Drilling Equipment Ltd.,
Bombay

11, Indian Splicing (Mechanical) &
Accessories Ltd,, Calcutta

12. Universal Lamp Mfg., Co. Pvt.
Ltd, Calcutta

' 138. Jyoti Marketing & Projects
Ltd, Baroda '

14. Binuy Ltd., Madras
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15. Sifco Ltd., Bombay
16. Bush India Ltd., Bombay

17. Chemtex Engineering of India
Lid., Bombay -

18. Martin & Harris (P) Ltd. Cal-
cutta )

19. Murphy India Ltd., Bombay

20. Cajcuita Culd Storage Lid,
Calcutta '

21. A.CEC. India Pvt. Ltd., Bom-
bay

22. Morarjj Dorman Smith Ltd.,
Bombay

23. Vazir Sultan Tobacco Co. Ltd,
Hyderabad.

24, Andrew Yule and Co. Lid.
Calcutta

25. Steel Age Industries Ltd., Bom-
bay

26. Koppers India Pvi. Ltd., Cal-
cutta

27. KM.W.—Johnson Ltd.,, Cal-
cutta

28, J. K, Helene Curtig Ltd., Bom-
bay :

29. Gladstone Lyal & Co, Ltd., Cal-
cutta

30. Indopo Ltd., Bombay
31. T. I. & M. Sales Ltd., Madras
32. Mettur Beardsells Ltd., Madras

383. Kersons Mfg., Co, of India Ltd., .
Bombay :

34. Taylor Instrument Co. (I) Ltd.,
Faridabad

85. Boehringer—-Knoll Ltd., Bom-
bay

86. Stup (Indis) Ltd., Bombay

87. McNally Bharat Engineering
Co. Ltd., Calcutta

38. Indian Tube Co. Ltd., Calcutte
89, Bradma of India Ltd,, Bombay,
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40. Hindustan Klockner Switch-
gear Ltd., Bombay

41, Wanton Pumps (India) P. Ltd,
Madras

42. Sapt Textile Products (India)
Ltd,, Bombay

43. Texlile Export (Pvt) Ltd,
Bombay
44, Fastern Ceramics Ltd., Bom.
bay
45. Formica India Ltd., Bombay
46. Mahindra Owen Ltd.,, Poona
47. Bengal Ingot Co, Ltd. Calcutta
48. A.C.C.—Vickers Babcock Ltd.,
Bombay

49. Dental Products of India Ltd,
Bombay

50. Brenforq Electric (Indiay Ltd.

51, Fordham Pressings (India)
Pvt. Ltd,

52. Bitcorp Pvt. Ltd., Guntur (A.P.)

53. Gulf Oil (India) Pvt. Ltd.
Bombay .

54. Dodsal Pvt. Ltd,, Bombay
55. Ascu Hickson Ltd., Calcutta
56. Catalysts and Chemicals India
(W. Asia) Ltd. Bombay
57. H, & R. Johnson (I) Ltd. Bom-~
bay
58. Thy Hayward Waldie Refinery
(P) Ltd., Calcutty

59, U.S, Vitamin & Pharmaceutical
Corporation (India) Ltd, Bombay

60. International General Electric
Co. (India) Ltd.

81. Drossbach Maneklal Pvt. Ltd.,
Bombay

62. Deeko India Ltd., Bombay

63. Facit Asia Ltd, Bombay
64. Jeshi Formulabs Ltd, Rajkot
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85. Pyrenc—Rai Metal Treatments
Ltd., Bombay

66. Snowcem India Ltd.. Bombay
67. Farmag Watch Co., Bombay

68. James Finlay & Co. Ltd, Cuoi-
cutta

69. J. Bracewell Pvt. Lt., Rombay.
70. Meridiun Watch Co., Bombay

71. Rolex Watch Co. (P) Ltd,
Bombay

72. Weddel (India) Ltd., Calcutta
78. Lankapara Tea Co. Ltd.

PART—II: Names of companies which
have reduced non-resident
interest to a level above

40 per cent,

1. Asbestes Cemcent Ltd, New
Delhi

2. Metaillics India, Calcutta

3. Toyo Engineering Corporatiorn
India, Bombay.

Employment to persons belonging to
Scheduled Castes and Scheduled
Tribes in Public Undertakings .

5400, SHRI BIJOY KUMAR
MONDAL: Will the Minister of
FINANCE AND REVENUE AND
BANKING be pleased to state:

(a) whether the quotas and percen-
tages fixed by Government for per-
sons belonging to Scheduled Castes
and Scheduled Tribes in Public
Undertakings under the Central Gov-
ernment have been fully utilised;

(b) it not, steps being taken to sez
that the policy of the Government, and
various directives etc. are fully ho-
noured; and

(c) what action, i any, is takep in
the case of any undertakings failure
to implement them?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
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(SHRI H. M. PATEL): (a) There
have been shortfalls in the fulfilment
of quotas reserved for persons be-
lenging to Scheduled Castes gand
Scheluled Tribes for appointment in
Public Enterprises, particularly, in
Class I and II entegories. In the lo-
wer cases of III and IV, the utilisa-
tion is satisfactory.

(b) and (c). Fourmal direclives on
reservation of posts have been issued
to the Public Enterprises. The rules
require that the Chief Executive con-
=tntly excerts himself to ensure full
utilisation of quotas and that maxi-
mum opportunities for employment
are given to the Scheduled communi-
ties.  The implementation of these
d.rectives is reviewed periodically at
the highest level in Government. In
all cases of shortfalls, the Govern-~
ment direetly takes up with the con-
cerned Chief Executive the measures
roquired to be taken for achieving the
quotas reserved for these communi-
{jes.

q:0 q¥a F “avar’ afizdd o Ay
drar frra ® sifraq we gaas

5401. =Y gwarg a4t : 771 faa
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qIAM A ®C 9% M IF €
Fre § 9§ glaar 37 o7 faac ;o
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Persons rendered Joblesy in Govern-
ment Offices

5402. SHRI KACHRULAL HEMRAJ
JAIN: Will the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state:

(a) the number of persons rendered
jobless in Central Governmont offices
at the centre and Central Government
offices in the States in the name of
economy drive; and

(b) the reaction of Government
thereto and the steps taken to absorb
these retrenched emplovees else-
where?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
Information is being collecteq and
will be laid on the Table of the
House as soon as possible.

Creation of better conditions ay places
of Tourist interest in India

5403. SHRI SUSHIL KUMAR
DHARA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether any attempt at the ini-
tiative of Government or otherwise
has been made by Indian experts in
Tourism to gtudy the facilities, attrac-
tions and other amenities provided for
tourists in countries where large num-
ber of tourists visit regularly, and
advise Government to create similar or
better conditiong at places of tourist
interest in our country;

(b) if so, the reasons for our tourist
spots not being able to catch up tourist
traffic in the desired manner; and

(c) the stepy now proposed?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK: (a) Al-
though there is no regular program-
me of deputing Indian experts in
tourism to study facilities abroad,
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officers of the Central and State De-
partments of Tourism and the India
Tourism Development Corporation
have been deputed from time to time
to undertake study tours abroad or to
attend short tourism course/work-
shops/seminars which gives them an
exposure to the measured being taken
by other countries in developing and
promting tourism., ‘This experience
should enable them to make a more
effective contribution to the Planning,
improving and providing of tourist
facilities in India.

(b) The flow of tourist traffic to
India has been most encouraging,
having registered an increase of 14.8
per cent as to figures for 1975, and an
increase of 19.3 per ceut during the
first six months of 1977 in comparison
to the corresponding period in 1976

(¢) With a view to tap new tourist
markets, ang thereby further increase
the flow of tourist traffic to India, it
is proposed to opcn tourist offices at
Teheran (Iran), Osaka (Japan),
Bangkok (Thailand), Kuala Lumpur
(Malaysia), perth and Melbourne
(Austrialia). Further efforts are being
made to diversify over tourist attrac-
tions so that the tourist traffic is
spread over different regions of the
country as far as feasible,

Export Targets of Jute and Jute
Goﬁds

5404, SHRI SUSHIL KUMAR
DHARA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) how far India has been able to
maintain her export targets in so far
ag jute and jute goods are concerned;

(b) how far our country has been
able to withstand the competition with
-, other jute producing countries in the
revent years; and

{e) further prospects of boosting up
of our jute trade?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) to )c) Our exports of
raw jute are only marginal and.
therefore, no export targets have been
set for them. As regards jute goods
as apainst an export target of 5.7 lakh
tonnes for 1976-77, the actual exports
amounted to about 4.4 lakh tonnes.
This was mainly dué to competition
from: synthetic Subcstitutes anq from
other jute producing countries.

For meeting the situation, and for
boosting up the prospects the follow.
ing steps have been tsken which are
expected to improve our prospects in
the foreign markets:-

(i) Export duty on all jute manu-
factureres has been abolished,

(ii) Liberal assistance is being
granted for research and develop-
ment promotion of new end-uses
of jute, diversification of products
and reduction in the costs of pro-
duction,

(iii) Some measures have also
been taken to make export of jute
goods more competitive in the
foreign markets and more remune-
rative to manufacturers.

Vacation of Safdarjang Alrport, New
Delhf

5405. SHRI JOYTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL  AVIATION be pleased to
state:

(a) whether Maruti Aviation Ltd.,
a company under the contro] of Shri
Sanjay Gandhi, gon of erstwhile Prime
Minister Shrimati Indira Gandhi, had
asked the Indian Airlineg through the
Director General Civi] Aviation, to
vacate the Safdarjung Airport, New
Delhi, so that the former could locate
its central workshop there for the sup-
port of aireraft that it was selling to
flying clubs, State Governments, Gov-
ernment Undertakings and Private
Parties; :
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(b) if so, what are the details; and

(¢) whether any action is being
taken against person or persons who
helped Maruti Aviation in thig conss
piracy?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) to
(¢) The matter is under cnquiry and
the facts of the case will be laid on
the table of the Sabha, afler the en-
qiury is completed,

Rise in the Prices of Essentla)
Commodities

5406. DR, BIJOY MONDAL: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether no success has been
achieved in the direction of bringing
down the prices of essential commodi-
ties, which are again soering higher
and higher wp;

(b) the reasong thereof and steps
taken in making available to the pub-
lic edible oils at reasonable prices;
and

(¢) the measures taken to bring to
book such of the persons who are
found responsible for price rise,
hoarding, black-marketing and adul-
teration?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) The rising trend in
prices of certain essential commodi-
ties has been arrested while in the
case of others, all possible efforts are
being made to bring it down. Dur-
ing March to July 1976, the whole-
sale price index moveq up by 9.90
per cent the increase during the same
period in 1877 wag 3.84 per cent.

(b) The rising tendency in prices
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is due to the gulf between aggregate
demand and aggregate supply. In
1976-77, the money supply incrcased
by 17.1 per cent whilst the national
income is estimated to have gone up
by less than 2 per cent, Last year,
there were significant shortfalls in
the production of some essential com-
modities like vegetable oils, cotton
and pulses. We are passing through
the lean scason during which there
is a normal tendency for the prices of
agricultura! comm.odities, particularly
that of kharif crops, to move up.

Steps have bren taken for making
edible oils available to the public at
reasonable prices. The import of edi-
be oils in adequate quantities is
being continued both for the vanas-
pati industry and direct consumption
through the State Trading Corporation
and the private trade. The use of
imported oil by the vanaspati indus-
try has been raised from 75 per cent
to 90 per cent during the July—Sep-
tember quarter to help ease the posi-
tion of indigenous oils for direct use.
The sale of refined imported oil for
direct consumption at selected high
consumption centres at the retail price
of Rs, 850 per kg, has commenced.
Efforts are being made with the as-
sistance of the State Governments to
increase the sales of this oil through
the public distribution system. The
price of vanaspati was brought down
to Rs, 158 per tin of 16.5 kg. through
voluntary arrangements. Prices of
vanaspati have indicated a downward
trend. Arrangements have been made
through the State Trading Corpora-
tion to import 20,000 tonnes of
groundnut oil for distribution during
the coming festival season.

(¢) In order to check anti-social
activities, the State Governments have
been asked to make full use of the
powers under the Essentiaj Commo-
dities Act and similar legislstion rela-
ting to the stocking price display etc.
of goods. Surprise raids and inspec-
ton are carried out by the State en-
forcement authorities and defaulters
prosecuted. C. .
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Under valuation of Single Storey
Splendour in Delhj

5408, SHRI C. K. CHANDRAPPAN:
Wili the Minister of FINANCE AND
REVENUE AND BANKING be pleas
ed 1o state:

(a) whether the atlention of Gov-
ernment been drawn to g report in
Blitz dated 16th August, 1975 about
a serious case of undervaluation of
property entitled *“Single Storey
Splendour”;

(b) whether Government instituted
any case against the people who were
indulging in it; and '

(c) if so, factg thereof and at what
stage is the cage now?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(b) and (c). Shri S K. Jain,
Smt. Kamla Jain, Smt. Nirmala
Juin partners of the firm M/s.
Medica along with Shri S P.
Jain husband of Smt. Nirmala Jain
were prosecuted under section 277/278
of the Income-tax Act and section 193/
196 of the Indian Penal Code for
inflation of purchases and conceal
ment of income in the case of M/s.
La Medica. These persons have since
been discharged by the Court. The
judgement i{s being examined to de-
cide further course of action.

As regards the property named
‘Inder Lok’ referred to in the jtem en-

titled “Single-Storeyed splendour
under-valued”, which appeared in
‘Blitz’ dated 16th August, 1875, the

Valuation Officer estimated its value
as on 31st March, 1971 at Rs. 16,34,000
as against the admitted value of
R, 11,88,700. The fair mariket value
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of the property as on 3ist March, 1972
31st March, 1973, 31st March, 1974 and
31st March, 1975 is yet to be deter-
mined.

The members of this Group have
made applicalions before the Settle-
ment Commission under section 245C
of the Income-tax Act, 1961/22¢c of the
Wealthiax Act, 1857, These arc pend-
ing.

Stoppage of U.S. aid to India

5409, SHRI C., K. CHANDRAPPAN:
Will the Minister of FINANCE AND
REVENPE AND BANKING be pleas-
ed to state what were the reasons for
the U.S. to stop aid to India in 19717

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL); The U.S. suspended
econcmic aid to India on 6th Decem-
ber. 1971, following the Indo-Pakistan
hostilities. In announcing the suspen-
wsion, the U.S, Governmen! said that
gencrally economic assisiance for non-
project aid is provided to support the
general cconomy of an aid recipient
and support devclopment efiort, and
that in the then circumstances in India
this cbjective could not be secured.

Stvtsequently. in May, 1473, the U.S.
Government reinstated the amounts in
the pipeline which had been suspend-
ed in December, 197].

Ne¢ {resh development aidl has been
authorised by the US. Government
since December, 1971,

Loans advanced by Financial Institu-
iions and Bank to Companies hoiding
Shares in Marutj Limited

5410. SHRI K. A. RAJAN;
SHRI P. K. KODIYAN:
Will the Minister of FINANCE AND

REVENUE AND BANKING be pleas-
eqd to state:

(a) whether a number of companies
holding shares in M/s. Marutl Limited
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have been advanced loans by Govern-
ment financial institutions and banks
in the public sector;

(b) if so, whether statements giv-
ing all the relevant facts will be laid
on the Table of the House;

(¢) the basis on which suc'h louns
were sanctioned; and

(d) the nameg of the companies, the
amount of loans received by each of
them and interest due from each of
them outstanding?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): () to (d). Informu-
tion is being collected and will be faid
on the Table of the House te the ex-
tent available.

Renting out of premises in Super
Bazar, Connaught Piace for non-
trading purposes

541i. SHRI K. A. RAJAN: Wiil the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION he
pleased to state:

(a) whether the total covered area
of Super Buazar, Connaught Circus,
New Delhi is about one lakh sq, ft.;

(b) whether only 48,000 sq. ft.
is being utilised by Super Bazar and
rest 52,000 sq. ft. given to private
parties and Government Departments/
Ministries;

(c) if so, the detailg thereof;

(d) whether Fourth floor has been
rented out to the Ministry of Agricul-
ture for non-trading purposes ie. for
office purposes;

(e) whether 4000 sq. ft. has been
rented out to National Textile Corpo-
ration; and

(f) it so, whether renting out of
premises in Super Bazar for non-
trading purposes ig to achieve the ob-
jectives of supplying consumer goods
at cheaper rates?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI MOHAN DHA-
RIA): (a) Although the total covered
area of the Super Bazar building in
Connaught Circus is 1,39,870 sq. 1t
the useable area is a little less than
1 lakh sq. ft.

(by and (¢), Oui of the total area of
1.39.870 sq. ft. about 30,000 sq. ft. is
given {o Government Departments
vnd Governmental agencies and about
15,000 sq. ft. is utilised for running
concessionaire departments under
special arrangements with private par-
ties on agency or commission basis.
subject to the control of the Super
Bazar an quality. prices, sale and ser-
vice charges. The rest of the arca is
utilised by the Super Bazar for its
trading activilies, offices, storage etc.

(d) The Fourth Floor has becn made
available to the Ministry of Agricul-
ture and Ministry of Finance for office
rurneses, as the space was  surplus
with the Super Bazar at that time. The
Suprer Barar Managemeni has since
jssued nolices fe these organisalions to
vacale the premises as the space is
now required for expanding itz acii-
vities.

{e} 1.000 sq. {f. areas has heen given
{o the National Textile Corporation
which iz a public sector undertaking
for saje of textiles to the consumers,
ac 8 special case,

(fY The area not required by the
Super Bazar was rented out with a
view to reducing the losses and im-
praving the averall  financial position
of the Society.

Advertisement regarding recruitment
of staff in the 'State Bank of Indi»

3412, SHRI <UIIIIDEQ  PRASAD
VERMA: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whether the recruitment of staff
in the State Bank of India are not
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advertised in the daily news-papors;
and

(b) if so, the reasons therefor and
the steps Governrierit proposc to take
to revise the policy of recruitment?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
State Bank of India has reported
that for the recruitment to the regu-
lar officers cadre (Probationary Offi-
cers), which js made on an all-India
Ybasis, adveriisements calling for ap-
plications are published in the leading
newspapers in English and Hindi. As
regards recruitment {o the clerical
cadre, which is made on a regional/
zonal basis, the bank has reporied that
vacancies in the recruitment zone are
nofified 1o the concerned employment
exchanges, varioug recognised associa-
tions/bodies looking afler the welfare
of the Scheuled Castes/Tribes, pre-
reeruitment  {raining centres, ex-ser-
vicemen cclls and special employment
offices for the physically handicapped
in the respeetive reruitmeni zones, In
terms of tho rarcement the bank has
entered with the Direefor of Emplay
ment Exchanges, the bank is prechuied
from adverticing vacancies in the cle-
ricil exdrs in newspapers.  Tn order to
elenr the backlng of reserved varancies,
as 2 speeial case, advertisements are
some-{imes issucd ecalling for applira-
tirng frem  Scheduled  Castes/Tribes
cnly and special tes!s exclusively for
such candidates are held

Stale Bank ha: further reporied
that recruiiment to the cuhordinate
stnfT js drne mosile on branch basis
and tha! ‘he wraeedurg for ralling op
pliratinns i{s the same a#s in the rass
of clerical stafl.

For the nurpose of selection of condi-
dates for appointment fo services aned
posts in the cadres of junior ofticers
ana clerks in public sector banks, Gova
ernment has et up on 2ist Fatn
1977 the Buanking Service Commiss
under the Banking Service Commirsion

Act. 1975, The Commission has not
vet started reecruiiment of personnel
for banks.
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Allotment of Garment shops in Inter-
national Transit Lounge at Bombay
Alrport

5413, SHRIMATI MRINAL GORE:
Will the Minister of TOURISM AND
CIVII. AVIATION Vbe pieased 10
state:

{a) whether a Garment shop in the
Tnternational Transit Lounge at Bom-
Lay Airport has been allotted;

(by if so, whether any tenders were
juvited for the allotment of this shop;
und

(¢) the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PORUSH-
CTTAM KAUSHIK): (a) ang (b).
Yos, Sir.

f¢) Notice inviting  ferdiers  was
issvted in local papers on 24th March,
1977.  Thce names of the partics who
tendercd and the amount oftered by
ihem i as under:i—

Amount

Nume < f the party
offered

Rs.

(i> M /3 Ramtal Ramnath 25,251/~ P.M.

G M s Prabhu.lag

Hirji . . 21,111/ F.M.
(iii° M/: Nippim BEnter-

prises . . 1%.141,- P.M,

ave M/ Sterling Ba-

parts 18, 135/- P.AML

(v: Mjs Praksslt Intir-

nati nal . . 16,611/- P.M,

(i M!s Satyajit Traders 16,251/~ P.M,

The International  Airporis Autho-
rity ol India awarded the shop to M/s.
Satyajit Traders keeping in view the
toHowing .

(o) tulfilment of tender formalities;

(b) experience in the line;

(¢) past performance; and

(d) no party be given more than
one shop in the transit lounge,
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Recruitment of Casual Labour/Hands
in the Nationalised Banks

5414, SHRIMATI MRINAL GORE:
DR BAPU KALDATE,

Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
1o state:

(a) whether the nationalised banks

have been recruiting casual hands
frequently;
(b) if so, whether Government

have given any discretionary powers
to the heads of these banks; and

(¢) the procedurc Taid down in res-
pect of the employment of casual
labour?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATFL): (a) fo (o
Some pubiic gector bunks huve report
ed that they enguge casual Inbour for
wark which is purely of casual noture
e.g., lilting of hoxes/furnitures cte.
Some banks also employ tempoary
employees on @ daily rale basis ir the
subordinate cadre against leave vacan-
cies in place of permanent subordimate
stafl.

There is no set procedure for cnuzaz.
ing casual labour as the need for en-
gaging such persons. being casual n
neture, cannot always be determsined
in advanee and. therefore, any me who
is readily available at reasonable pre-
valent wage rale is generally engaged.
No special discretionary powers are
required from the Government for on.
gaging casual Inbour. Rules and regu-
lations for the reciuitment of casual
labour/temporary  employees  vary
from Bank to Bank depending upon
the exigencieg of the situation.

Lower rates of Interest by
Nationalised Banks

5415, SHRIMATI MRINAI. GORE:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) whether recently the Reserve
Bank of India has advised for lower
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rates of interests by nationalised
‘Banks;

(b) whether these have resulted in
checking the inflation;

(e) if so, the details thereof; and

(d) whether Government had made
any survey in this regard?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING

(SHRI H, M. PATEL): (1) 1o (o)
The Reserve Biank advised the sche-
duleq coromerciul  banks to rativnalise
intcrest rale structure of banks as a
part ¢f the credit nolicy lor 1477-78
anncunced on May 27, 1977, as per de-
1ails below--

(1) Inferest rules on savings bank
accounts with cheque facilitics was re-
duced to 3 per cent with c¢ffect from
Juiy 1. 1077 and interest 1ales on sav-
ings hank acenunts  withou!  chevue
facilities wus coniinued gt the coxist-
ing rate of interest of 5 por cent per
anrum,

(2) While there is no reductien in
term <eposiis upto 3 monthg and ahove
5 venrs, inlerest rates on other depo-
sily with varying maturities from 6
months to 5 years have been lowered
by half a per cent to two per cent.

(3) Consequent {o savings in the cost
of dcposits and enhancement of rale
of interest on  impounded  deposits,
the banks have been asked to pass on
the accruing henefit of lower cost 1o
their burrowing constiluents, parti-
cularly in the priority sectors by an
appropriate adjustment in their lend-
ing rates.

(4) With a view to accelerating the
rate of capitul formation Yy industries,
interest rate on term loans has been re-
dueed to 12.5 per cent from 15 per
cent for term loans of over three years
and uplo seven years and 14 per ceni
for periods of over seven years.

The major objective of jthe revised
interest rate policy was to rationalise
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the cost structure of banks and to re-
duce the cost of production.

(d) No. Sir.

Loan given {o Private Industrial
concerns by Public Financial Institu-
tions

5416. STIRT SAMAR GUHA: Will
the Minister of FINANCE AND RE.
VENUE AND BANKING be pleased
o stafe:

(a) Lreak-up of the figures of the
loang given ty (i) private industrial
voncerng (ii) public sector indusirial
concerns and (i) agriculturists dur-
ing the years 1Y74—77, uy Pubiic
Financial Institutions;

(b) State-wisc break-up of such
figures;

(¢) the names of the private induse
trizl conceris which received annual
loans to the extent of Rs. 25 lacs; and

(d) tolal amount of loan given to
private industrial concerng which re-
mained unpaiq till 1977?

THF MINISTFR OF FINANCE
AND REVENUE AND BANKING
(SHRI JI. M. PATEL). (a3 1o ().
Information is being collected and will
he laid on the Tahle of the House,

Business made by LIC.

541%. STIRI SAMAR GUHA: Will
ihe Minister of FINANCE AND RE-
VENUE AND BANKING he pleased
to stale:

(a) State-wise break up of the
business made by LIC. during the
years 1974—77: and

(b) the loang given, with the break
up of figures related to different States
for the purpose of development of (i)
big industries (ii) medium and small
scale industries (iii) house building
(iv) purchase of taxi, bus and mini-
bus and (v) development of agricul~
ture?
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THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) State-wise
break up of new life insurance business
of LIC is not available. However, Di-
vision-wise information regarding new
business written by the LIC during the
years from 1973.74 to 1976-77 is given
in Statement ‘A’ Jaid on the Table of
the House. |Placed in Library. See No.
LT-867/17).

(b) (i), (D) and (ii). The informa-
tion is given in Slatements ‘B’, ‘C' aud
‘D' laid on the Table of the House.
[Placed in Library. See No. LT-867/
.

{ivy The LIC does not grant direct
loans for purchase of taxis, buses and
miai-buses.

{(vy The LIC docs not advence direct
loans for development of agriculture.
Howcever, it provides institution-
a! finance to Central Co-operalive
Land Development  Banks and Agri-
cultural Refinance and  Development
Corporation by subseribing 1o theit
bonds and shares. These agencics. in
turn, provide medium fenn and short
term loans {o agvicalturists and far-
mers for development of agriculture.
The Corporation  also contribules  {o
the share issues of Central Warehous-
ing Corperation which  underlakes
constrection of warehouses for storage
of grams and other agriculiural com-
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modities. State.wise gross investments
made by the LIC in all these agencles
are given in Statement ‘E' laid on the
Table of the House. [Placed in Libra-
ty. See No. LT-867/77].

National Textile Corporation

5418. DR. MURLI MANOHAR JO-
SHI; Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION he pleased to state:

(a) the number of the Managing
Directors of the National Textile Cor-
poration, Delhi during the last three
years together with the tenure of
each officer;

(b) the net Joss/profit to the Corpo-
ration during each year in the above
period: and

(c) the money spent during each
year in 1975, 1976 and 1977 separately
(i) advertising and publicity and (i1)
furnishing the offices of the Chairman
and Managing Director jn Delhi?

THF, MINISTER OF COMMERCE
AND CIVIT, SUPPLIES AND CO-
OPFRATION (STIRI  MOHAN DHA-
RIAY: () Details of  the officers ap-
paisi‘ed os Managing Director in the
National  Textile Corporation, New
Deihi, during the last three years, are
given below:—

¢i- Shri A. N. Ban

man-cian-Mana-
ging Director (8hri Potd che pott
of Chairman-cum-Marvgirg D-iccrer in
addirion to his own dwii ¢ of Special Sce-
retary in rhe  Ministry  of  Industrial
Develepment)

(iiY Shri J. C. Jet'i, Mancgirg Dircerer
(iii) Shri P. N. Bhal Managing Dirceter

(iv) Skri P. P. Singla Managing Divceer (Ile
is working as 0O.S.D. (Jt. Secy.). Ministty
of Comimerce, Civil Supplics & Cccpera-
ti 'n, Depti. of Teatiles, Additioral CHegge of
MD., NTC)

Puriod
ff'rom To

soih Supt.. 1073 4-6-74
fferencen)

3c-9-74 24676
(Afterncen) (Afterncen)
24-6-76 1-4-77
(Aftermeen) (Afternce )
T-d4-%7 te-date

(Aftencen)
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() The National Textile Corpora-
tion Ltd.,, New Delhi (Holding Com-
pany), has earned the following profits
during the last three years:—

fIn Rs. lakhs] 4
Year Profits
1974-75 69.83
1375-76 (Peavy) 91.52
1976-77 ~d»>- 383.11

{c) (i) The amount spent by Holding
Company on advertisement and publi-
city during the years 1974-75, 1975-76
and 1976-77 is given below:—

(In Rs. lakhs)
1974-75 0.01 Approx.
1975-76 1.I0 s
1976-77 1.9z »

(ii) The amount spent on account of
furnishing the offices of the Chairman
and ithe Managing Direclor in Delhi is
given below. Major part is on reparti-
tioning of the rooms of Chairman and
Managing Director g0 as to carve out a
separate board room by making these
rooms gmaller in size.

1974-75 Nil
197576 Rs. 864/~
1976~77 Rs. 32,300/~

Loan granted by RBI and SBI to
their employees for construction/pur-

chase of houses

5419. DR. MURLI MANDJHAR
JOSHI: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state;

1a) whether the Reserve Bank of
India and the State Bank of India do
not charge any interest or charge
nominal interest from its employees
for Joans for construction/purchase
of houses;
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(b) the amount of loan granted to
the employees by the above banks on
the above account in 1975-76 and
1976-77 separately; and

(c) the amount of loan advanced
by the nationalised banks and the
Life Insurance Corporation for cons-
truction or purchase of houges in
1975-76 and 1976-77 and the rate of
interest chargeq by each bank?

THE MINISTER OF TFINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Reserve
Bank of India has reported that they
charge simple interest at the rate of
8 per cent per aunum from its em-
ployees on advances given to them for
construction/purchase of houses; addi-
tional interest is charged upto a maxi-
mum of 7 per cent where the house is
let out,

State Bank of India has reported
that although thelr housing loans ore
interest free, such loang are restricted
only to the Co-operative Housing
Societies formed by their staff mem-
bers. The ceilings fixed for housing
loans to various categdifes of stafl
range from Rs. 12,000/- to Rs. 30,000/-.
If the employee does not stay in the
house built with the Bank's assistance,
he has to offer it to the Bank on pay-
ment of only economic rent based on
his own investment and certain out.
of-pocket expenses. In case the Bunk
does not require fhe house, and the
employee rents it out to others, he
has to share the rent with the Bank in
propotion to his own and the Bank's
investment.

(b) Information as reported by the
Reserve Bank of India and the State
Bank of India ig given In statement I.
laid on the Table of the House, [Placed
in Library. See No, LT-868/77]. Since
the State Bank of India does, not majin-
tain figures financial year-wise, infor-
mation pertaining to it is given for
three calendar year 1975, 1976 and
1977,
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(¢) Information in respect of loans
given by the public sedtor banks and
LIC to their employees is given in
Statement 11, laid on the Table of the
House. [Placed in Library. See No.
LT-868/71}

Information .in respect of sorae of
the banks is given calendar year-wise
since they do not follow the practice
of maintaining records financial year-
wise.

As disbursement of loans for con-
struction ‘of residential buildings is
made i{n stages, figures relating to the
outstandings on account of advances
given to their employees for construc-
tion/purchase of houses on different
dates have been given,

Stoppage of production of controlled
cloth by Natlonal Textile Corpora-
tion Mills

B420. SHRI AHMED M. PATEL.
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to stale:

(a) whether National Textile Cor.
poration mills have stopped producing
*“controlleq cloth”;

(b) if so, the reasons thereof; and

(c¢) whether Government propose
to issue Instructions to restart its pro-
duction for the benefit of the noor
séction of the country?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA.
RIA): (a) to (c). In pursuance of a
decision taken by Government {o give
relief! to the financially weak mills
in the matter of production of con-
trolled cloth, the Tetile Commissioner
hag granted exemption to the NTC
mills, as_ they satisfy the criteria of
financially weak mills, from the obliga-
tion to produce controlled cloth upto
the end of December, 1977. However
the whole matter is being reexamined.

JULY 29, 1977
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Rejection of import licences of indus-
trial units- in Gujarat State

5421, SHRI AHMED M. PATEL:
Will the Minister of COMMERCE AND
CIVIL SUYPLIES AND COOPERA-
TION be pleased to state:

(a) the number and names of in.
«nstrial units in Gujarat State whose
import licences have been rejected by
Government during the year 1976-77;
and

() the reasons for rejection?

TH# MINISTER OF COMMERCE
AND CTVIL SUPPLIES AND CO.
OPERATION (Sili1 MOHAN DHA-
RIA): (a) and (b). The information is
being collected and will he laid on the
Table of the House.

Expori of garments

5422. SHRI AHMED M. PATEL:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA.-
‘TION be pleased to state:

(a) the value of garments exported
during the years 1974-75, 1975-76 and
1976-77; ang

(b) the names of the countries to
which exported?

THE MINISTER OF COMMERCE
AND CIVIL. SUPPLIES AND CO.
OPERATION (SHRI MOHAN DHA-
RIA): (a) The value of garments ex-
ported are:—

Year Value
(incr res
«f
Rs.)
1974-7S . 10211
1975-76 . 1917 32
197677 . -

| 251° 95
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(b) Major markets to which these
were exported are:—

US.A, UK., Federal Republic of
Germany, Italy, Benelux Countries
France, Denmark. Sweden, Switzer-
land, Norway, Finland, US.S.R.
Yugoslavia, Poland, German Demo-
cratic Republic, Canada, Australia.
Japan, Iraq, Kuwait, Singepore.
Nigeria and Mauritius.

Deposits received by nationalised
bankg in Gujarat

5423. SHRI D. D. DESAI: Will the
Minister of FINANCE AND RE-
VENUE AND BANKING be pleased to
state:

(a) the total amount of deposits
received by 14 nationalised banks in
Gujarat and the total amount advanc-
ad by each of these hanks within the
State during 1974, 1977 and 1976:

(b) similar figures for other Stafes
also;

(¢) whether there is a dispropor-
lionate difference between deposits
and advances by these banks in Guje-
rat as compared to other States; and

(d) if so, the reasons therefor?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (d).
Data to the extent available is being
collecled and will be laid on the Table
ol the House,
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Memorandum received from Bank
Note Press Karmachari Sangh Dewas
(M.P.)

5425, SHRI VASANT SATHE: Will
the Minister of FINANCE AND RE.
VENUE AND BANKING be pleased to
state:

(a) whether Government have re-
ceived a memorandum from the
Bank Note Press Karmachari Sangh
Dewas (M.P.J high-lighting inter alia
victimisation of labour ang suppres-
sion of reasonable demands of the
workers by management; and

(b) if so, details of the important
demands made by the Sangh and the

action taken by Government in the

matter?

THE MINISTER OF FINANCE AND
REVENUE & BANKING (SHRI H., M.
PATEL): (a) and (b). A memorandum
dated the 5th June, 1977 has been re.
ceived from the Bank Note Prose
Karmachari Sangh, Dewas (M.P.). The

memorandum lists 51 demands caver-

ing various subjects such as:

(i) Alleged victimisation of three
office bearers of the Karmachari



201 Written Answers SRAVANA 7, 1899 (SAKA) Written Amswers 303

Bangh .and alleged excesses Curing
-emergency;

(ii) Service conditions of the
employees, such as, filling up of
vacant posts, confirmation of en.
ployees, upgradation of cerfain posts
and revision of pay scales, improve-
ment of promotion prospects for cer-
tain categories of employees, amend-
ment of recruitment rules, redrassal
of grievances of 8.C./S.T. employvees,

method of calculation of overtime
allowance, additional holidays, etc.;

(iii) Provision of additional umeni.
ties to employees such as, housing,
medical facilities, recreation and
sports facilities, approach roais to
city, ete.

The demands have been looked into
and the position is as under:

(i) Individual representations re-
ceived from the office bearers of the
Sangh ulleging victimisation were
examined and it was found that there
was no truth in the allegatiors.
Specific allegations regarding ex-
cesses during emergency if brought
to notice will be looked Into.

(li) ALl efforts are being made 1o
@il up the posts which have remain.
ed vacant despite repeated advertise-
ments. Confirmation of emxloyees
against posts declared permanent
prior to June, 1877 has been com-
pleted; action to confirm employees
against posts made. permanent sub-
sequently has also been taken up.
Demands regarding upgradation of
posts, revision of pay scales, im-
provement of promotion prospects
and amendment of recruitment rules
etc, are being examined, Every effort
is made to ensure that the provisiins
of the rules relating to reservations
for 8.C./ST. employees are adheved
to; reserved posts are being cepeat-
edly advertised to obtain suitakle
candidates. Demands regarding zddi-
tional holidays, inclusion of house
rent allowance for caleulation of
- overtime allowsnce, ete. which are

not in consonance with general orders
of the Government cannot be ac-
cepted.

(iif) Government have already ap-
proved schemes for construction of
additional 300 residential units, ex-
pansion of dispensary and the Cen-
tral School etc. Question of augment..
ing fhe existing recreation and sports
facilities will be considered to the
extent feasible. The Municipat
authorities have been approached in
regard to provision of approach rouds
to the city.

Allowances given to General Manager
of Super Bazar, New Delhi

5426. SHRI S. G, MURUGAIYAN:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA.-
TION be pleased to state:

..('ﬁ-) whether General Manager of
Super Bazar, New Delhi is paid salary
and allowances totalling nearly
Rs. 9,000/. per month; and

(b) if so, the details of various
allowances given to him monthly?

‘THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) and (b), The General
Manager is paid salary equal to what
he would have drawn in the Govern-
ment of India but for his deputation
to Super Bazar., The details of his
salary and allowances are as follows:—

Rs,
Pay ¢+ . . 2135° 00
Special Pay . . . 300° 00
D.A. ., . B . . 25°00
C.CA, . , . . . 75° 00

2528°
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Besides, the Cooperative Store provi-
des to the General Manager rent-free
unfurnished accommodation, sum-
ptuary allowance of Rs. 350/- per month
subject to actual expenditure and use
of free conveyance for discharge of
his duties,

Purchase of sugar by Super Bazar

5427. SHR1 8, G. MURUGAIYAN:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be nleased to state:

(a) whether till recently Super
Bazar used to purchase C-30 quality
sugar from National Consumer Co-
operative Federation at Rs. 400 to
Rs. 390/- per quintal;

(b) whether Irom 30th March, 1977
C-30 sugar is being purchased from
Thakurdas Balmukund of Delhi at
Rs. 413/- to 423/- per quintal;

) if so, the reasons for these
higher prices; and

(d) whether Government propose
to make inquiry into this deal?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN

DHARIA): (a) The Super Bazar, New
Delhi, purchased 100 bags of (.30
quality of sugar at Rs. 400/- per quintal
in the last week of March, 1977.

(b) As the quality of sugar was not
upto the standard of quality required
by the Super Bazar, further purchases
~ were not made. Purchases were ricde
at varying rales from two parties, in.
cluding the firm mentioned. Ra'es of
purchase from 30-3-1977 to 12.5.77 for
C.30 quality sugar varied from Rs. 414
to Rs. 425/. ver, quintal and from 50th
May, 1977 to 26th July, 1977, when
there was a fall in prices, the rates for
the same quality varied from Rs, 425/-
to Rs, 401/- per quintal.
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(¢) Sugar was purchased at the
lowest prics prevailing in the w.iarket
at that time, It may also be mentis~
ned that retail prices of sugar in Super
Bazar are lower than the prevailing
market rates.

(d) There is no such proposal.

Offer from Pakistan to sell goods to
India

5428. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Pakistan has offered
to sell to India a variety of goods so
as to make the trade between the two
countries more balanced;

(b) if so, the details of the offer;
and

(c) the reaction of Government of
India to this offer?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND (CO-
OPERATION (SHRI MOHAN
DHARIA): (a) Yes, Sir.

(b) Even though no specific datails
have been given, the Government of
Pakistan has indicated that the follow-
ing items have good prospects for im-
mediate export to India:—

1. Rice

2. Cotton

3. Cotton Yarn

4. Rock salt

5. Fresh and Dried Fruits
6. Gypsum

7. Industrial Alcohol

8. Tobacco

9. Onyx and

10, Medicinal herbs.
(c) Imports of these items would

be permitteq according to the requir-
ments of the country.
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Sasction for a Joint Unit in mdonesia

5428. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of COM-
‘MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether number of complaints
have been made against an Indian
Company for fraudulently securing
sanction in April, 1976 for a joint
venture unit in Indonesia for the
manufacture of Reinforcement con-
crete Bars ete.;

(b) it so, the nature of the com.
plaints and fraud committed by the
said Company with details of persons
involved;

(c) whether these complaints were
over-looked by the Government of
India; and

(d) if so, the reasons therefor and
steps now being proposed to he taken
in the matter particularly to check
outflow of Indian currency in foreign
exchange?

‘THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) Some complaints have
been received ahout the approval given
to Messrs ASC Engineers and Con-
sultants Limited for establishment of
a joint venture in Indonesia for munu-
facture of high-tensile-reinforcement
concrete bars.

(b) It was alleged that the letter of
approval was obtained by misrepresen.
tation of facts about the status of the
applicant company and might therefore
be cancelled. It seems that the origi-
nal application for a joint venture was
made by Messrs. Andhra Steel Cor-
poration Limited. Later. the revised
application dated 28th November, 1875
in the name of Messrs. ASC Engineers
and Consultants Limited was veceived.

¥t was stated by them that Messrs
ASC Engineers and Consulianis was 8
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subsidiary of Messrs “Aridh#d- Bteel

Corporation Limited. After necessary

processing a letter of approval was

granted on the 6th April, 1976 in the

rame of ASC Engineers and Consul~

;nts Ltd. (a subsidiary of Andhra
teel Corporation Limited).

Subsequently, it appeared that some
family disputes arose about the dis.
tribution of the assets of the Mittal
family as also amongst the Directers
of the Andhra Steel Corporatipn Limi-
ted. In view of these developments, the
letter of approval dated the 6th Apr*l,
1976 was cancelled,

Again Messrs ASC Engineers and
Consultants Limited presented an
application dated 22nd January, 1977.
A copy of an Award by the Arbitrator
regarding distribution of assets amongst
the family members was also presen-
ted. This application was processed
and a fresh letter of approval was
issued on the 11th March, 1977.

(¢) and (b). The matter is DLeing
enquired into.l

Admission fee at Palam Airport

5430. SHRI K. MALLANNA: Will
the Minister of TOURISM AND CIVIL
AVIATION be nleased to state:

(a) the admission (entry) fee for
the visitors at Palam Airport; and

(b) whether his Ministry proposes
to reduce the present entrance fee
for the visitors at Palam Airport as
has been done by the Railways in the
cage of platform tickets?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a). Rupees
two per person for each entry,

(b) No, Sir.
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Setting up of & geparaie authority to

check black-marketing and lloardlu_

_of essential commodities

5433, SHRI MANORANJAN BHAK-
TA: Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND C(CO-
OPERATION be pleased to state:

(a) whether Government propose
to set up a.separate authority to
check black-marketing and hoarding
of essential goods and redressal of
grievances of public in this regard;
and

(b) if so, when and what will be
ite nomenclature and main functions?

‘THE MINISTER OF COMMERLE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOIAN
DHARIA): (a) No, Sir.

(b) Does not arise,

Evasion of Income-tax and
Wealth-tax

5434. SHRI MANORANJAN BHAK-
TA: Will the Minister of FINANCE
AND REVENUE AND BANKING be
pleased to state:
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(a) whether it is a fact that there is
a large scale evasion of income-tax
and wealth-tax by the gelf-employed
persons in trade and commerce in the
country;

(b) if so, whether any estimate has
been made thereof; and

(c) what concrete steps are being
taken +o check guch evasion of tax and
how it is proposed to done?

THE MINISTER OF FINANCE AND
REVENUE & BANKING (SHRI H. M.
PATEL): (a) and (b). The Govern.-
ment have not made any estimate of
the tax evaded on income and wealth
of the self-employed persons in irace
and commerce in the country,

As per information presently svaila-
ble, during the five vear period 1071.72
to 1975-76, the following were the num.
bers of penalties levied for coaceal.
ment of income/wealth and the num-
bers of prosccutions launched for con-
cealment of income/wealth/and/or 1.
P. C. offences:

Financial Year

1971-72  1972-73  1973-74 1974-75 1975~76
No. of Penalties Jevied

for concealment cf

income. 18051 12544 12407 B216 8234
No. of Penalties levied

for c¢neealment « f

wealth. 53 368 833 995 908
No. of sz_necuti.ons 13 30 108 61 IIx
The above figures include cases of self-employed persons in  trade and

commerce.

(¢) The cases in which substantial
tax evasion iy suspected are allocated
for detaileq investigation to Income-
tax Officers in the charges 6f Com-
‘missioners of Iscomestax (Clentral)

who exercise jurisdiction in respect
of specially assigned cases. At pre.
sent, five Central charges ate function-
ing viz, Bombay (Central), Madras
(Centraly, Delhi (Central), and Calcutta
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(Central) 1.and II, Even in the territo-
rial charges, cases involving compara-
tively . intensive investigation arz as-
signed to selected officers. The in-
vestigation set-up ig assisted by an
active intelligence machinery.. Ade-
quate liaison is maintained with other
enforcement/investigation agencies.

At the Central level, the investigation
and enforcement activities of the in-
come-tax Department are coordinated
and supervised by The Directorate of
Inspection (Investigation). For effec-
tive investigation of tax evasion in
the cases of specified large industrial
houses and some other important
cases, a Special Cell is functioning in
the Directorate. A separate unit with-
in the Special Cell coordinates in-
vestigations in the cases of known
smugglers and tRéir associates.

The Taxation Laws (Amendment)
Act, 1975 has brought on the Statute
new provisions for countering tax
evasion e.g. enlargement of powersg of
{ncome-tax authorities relating to
survey, search and seizure, discovery
and production of evidence compul-
sory maintenance of accounts .y cer-
tain categories of tax-payers and pro-
vision for audit of accounts in certan
cases etc. etc.

‘The Smugglers and {Foreign Ex-
change Manipulators (Forfeiture of

Property) Act, 1976 provides for the,

forfeiture of illegally acquired pro-
perties of smugglers and foreign ex-
change manipulators.

Business Captureq by Private Sector
Hotels as compared to Govermment
run Hotels

5435. SHRI MANORANJAN PHAX-
‘TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether private sector hotels
are capturing much more business as
compared to hotels run by India
Tourism Devélopment Corporation or
other Government agencies;
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(b) whether efforty have been made
to analyse the reagong therefor; and

(¢) whether private sector hotels
are indulging in all sorts of malpracti-
ces to capture more business and
also violating the food and excise
rules and if so, what action ig pro-
posed to be taken in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) and (b). No,
Sir. On the basis of the data available
with the Department of Tourism the
average annual occupancy in respect
of 15 ITDC hotels works out to 88.5
per cent and HCI's Hotel Centaur to
92 per cent (1976), whereas in the case
of 100 private hotels in respect of
which information is available with
the Department of Tourism, the a“nual
average occupancy is 64.8 per ceut.

However, in order to improve the
working of ITDC  hotels, a constant
review of their marketing and pro-
motional programme is carried out.
The occupancy of most ITDC hotels
has improved over the past few jears.

(c) In the case of hotels placed on
the approved list of the Department
of Tourism, we are not aware ol
malpractices indulged in to capture
more business, although there is
competition between various hotels.
The food and excise regulations are
checked and controlled by local
authorities and wherever hotel esta-
blishments are found defulting, svita-
ble action is taken by local authorities.
However, the Department also con-
ducts periodic inspectiong to ensure
maintenance of prescribed standards.

Change in Service Conditions of Em-
ployees of Public Sector Hotels

5436. SHRI MANORANJAN
BHAKTA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether business of Government
run or public sector hotels hag been
greatly affected due to gtrikes by the
employees after lifting the emergency;
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(b) if so, to what extent; and

(c) whether it is proposed to change
the service conditions of employees of
public sector hotels to remove the
shelter of security of service which
is a major factor for joss of business

and frequent strikes and indiscipline

there?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). After the lifting of emergen-
cy, out of 15 hotels of ITDC there
has been g strike only in one hotel
viz. Ashoka, Bangalore for a period
of 6 days from 16th April, 1977 to
21st April, 1977. The strike hos not
greatly affected the business of the
Hotel.

(c) There is no proposal at present
to change the service conditions of
the employees of ITDC Hotels. Exist-
ing labour legislations provide ade-
quate measures and machinery 1o deal
with the problems of discipline and
disputes including illegal strikes,

Export of SHver

5434, SHRI MADHAVRAO
SCINLMA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government fixed any
floor price for the export of silver and
it so, what is that price;

(b) whether the price so fixed is
competitive in the International Mar-
ket; and

(c) if not, what gteps Government
propose to take to make Indian Silver
competitive in the Worlq Market?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) No, Sir.

(b) Does not arise. -

Written Answers 218

(c) Indian silver is quite competi-
tive in the international market and
is acceptable.

Structure changes in Departments of
Tourism, Civil Aviation ang India
Tourism Development Corporation

5488. SHRI 8, KUNDU: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether he has instituted any
enquiry into varioug acts of corruption
perpetuated by the Departments of
Tourism, Civil Aviation and Indis
Tourism Development Corporation;

(b) if go, how many such cases are
under investigation and at what stages
are they at present;

(c) whether Government are con-
templating any structural changes in
the Departmentg of Tourism, Civil
Aviation and India Tourism Develop~
ment Corporation; and

(d) if 0, the broad outlines there-
of?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) No
acts of corruption are perpetuated by
the Department of Tourism and
Civil Aviation and the India Tourism
Development Corporation, However,
complaints regarding acts of corrup-
tion in these Departments and the
Corporation received by the Govern-
ment are investigated and action
taken from time to time.

(b) It will not be in the interest of
proper investigation to disclose de-
tails of the cases under investigation
at present.

(¢) No structural changes in the
Departments of Tourism and Civil
Aviation are contemplated at present.
A committee on restructuring of
ITDC was set up in 1974 and its re-
port ig expected to be submitted to
the Government soon,

(d) Does not arise.
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Supply of Edible Oils to States

5439. SHRI S, KUNDU: Wil] the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether it js possible o in-
crease the current rate of supply of
edible oils, particularly refined oil to
meet the requirement of the different
Stateg so that the oil could be sold at
a price at Rs. 8.50 kg: and

(b) if so, the steps taken in this
regard and how much of these oils
have been supplied to different states
during the last two months?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Yes, Sir.

(b) The edible oils are being im-
ported through State Trading Corpo-
ration for allocation to the States/
Union  Territories, The imported
rapeseed oil both in raw form and re-
fined is being supplied, as required,
40 the State Governments. During
the last two months, 13,050 M, Tonnes
has been allocated to different State
Governments for distribution, and
they have been asked to imcrease the
off take.

Opening of Branches of Banksg in
Orissa

5440. SHRI S. KUNDU: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased to
state:

(a) how many banks got licence to
open their offices in Orissa during the
last three years;

(b) how many of them have opened
the branches so far;

(¢) how many of the rural panks
have been opened in Orissa; and

(d) whether any ateps have been
taken to ensure that the Bank of
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Baroda and Bank of India open all
the branches for which they have
been issueq licence in Orissa within a
stipulated period of time?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). Reserve
Bank of India have reported that 24
banks were issued licences to open
295 offices in Orissa during the three
years 1974-76. Of these 225 offices
have been opened so far,

(c) Four Regional Rural Banks
have so far been set up in Orissa.
Names of these banks are listed be-
low:

1. Bolangir Anchalik Gramya
Bank, Bolangir.

2. Cuttack Gramya Bank, Cut-
tack.

3. Koraput Panchabalj Gramya
Bank, Jeypore.

4. Puri Gramya Bank, Piple.

(d) Bank of Baroda has reported
that it has no pending licences for
opening a branch in Orissa. Bank of
India, which was issued 14 licences
during the last three years, is reported
to have utilised 8 licences so far, The
Bank has reported that steps are being
taken to utilise 5 of the remaining
licences before end-December 1977.
In respect of one licence, viz. for
Paradeep, in the ab of suitable
accommodation, the Bank proposes to
construct ity own premises which is
expected to take some time.
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Amount given by Natlonalised Banks
for Family Planning Programme

5442. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to siate how much
money Government had given from
nationalised banks on ad hoc basis for
the family planning programme during
emergency?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H, M, PATEL): Although
public sector banks were requested to
consider extending the same benefits
to their employees adopting family
planning methods as were available
to the Central Government employees,
at no time, did the Government ask
them to advance any money on an
ad-hoc basis for the family planning
programmes in general during emer-
~gency. However, in addition to the
scheme of concessions and facilities

such as cash incentives and special
casual leave for undergoing sterilisa-
tion operations which is available te
the Ceniral Government employees
and which has been adopted by the
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public sector banks with some modifi-
cations, wherever necessary, the 14
nationalised banks have reported
having, spent about Rs. 1,08,431.58
for the family planning programmes
through participation in special fami-
ly planning drives, camps, advertise-
ments, seminars, cash incentives and
donations for the provision of opera-
tion facilities and beds in hospitals,

Vacant Posts of Chairmen of S.T.C.
and MMUT.C.

5443. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether the posts of Chairmen
of State Trading Corporation and
Minerals and Metals Trading Cor-
poration are lying vacant for gome
time; and

(b) if so, the detail; thereof and
the reasons for delay in appointing
the Chairmen?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). Dr. Subodh
Chandra Bhattacharjee has been ap-
pointesd as Chairman, STC. He is
expecled to assume charge in early
August. Shri C. S. Swamanathan
has already taken over as Chairman,
MMTC.

Participation of India in Round Table
Conference on Jute in Brussels

5444, SHRI PRASANNBHAI
MEHTA: Will the Minister of COM-

MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether India also attended
the Round Table Conference gn Jute
which was to be held in Brussels;

(b) if s0, what were the main

points or subjects discussed in the
Conference; and

(c) the decisions arrived at?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) to (c¢). India attended the
Round Table Conference on jute held
in Brussels in the first week of July,
1977. In the Round Table Conference
possibilities of Cooperation in Research
and Product Development, market
promotion and problems arising out
of competition from synthetic substi-
tutes were discussed. The following
are the important conclusions reached
in }he Conference:

(1) The Conference recognised
the need of joint action in the area
of research and promotion to im-
prove the prospects of jute products
in the EEC market and specific pro-
jects were identified for this pur-
pose.

(2) The Conference recommended
consideration of a number of pro-
motional activities designed to pro-
tect and expand the market for jute
products.
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Enhancement of House Rent Allowance
of Employees of Fxport Inspection
Council and Export Inspection
Agency

5447. SHRI SUKHENDRA SINGH:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION he pleased to state:

(a) whether Export Inspection
Council and Export Inspection
Agency employees are not entitled
for Government accommodation and
were paid house rent allowance @
20 per cent in the year 1970; and

(b) if so, whether Government are
considering the demands of employees
for enhancement of house rent allow-
ance to 25 per cent?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) and (b). The employees of
the Export Inspection Council and
Export Inspection Agencies are being
paid house rent allowance at the rate
of 15 per cent of the pay ie. at the
gcale admissible to Central Govern-
ment employees. The scale for pay-
ment of house rent allowance at the
rate of 15 per cent of pay is compar-
able to0 what is admissible to em-
ployees of some other similar organi=-

1860 L.S.—8.
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sations under the Ministry of Com-
merce, The employees of the Council
and Inspection Agencies like the em-
ployees of other similar statutory
bodies are not entitled to Govern-
ment accommodation. Government
do not intend at present to increase
the house rent allowance of these em=
ployees to 25 per cent.

Proposa] to bring Sugar, Textile

Products, Engineering Goods and

other items under the purview of

Quality Control and Pre-Shipment
Inspection

5448, SHR1 SUKHENDRA SINGH:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased {o state:

(a) whether Government propose
to bring sugar, textile products, en-
gineering goods, leather goods and
some other items ynder the purview
of Quality Control and Pre-Shipment
Inspection keeping in view the high
market competition in the world;

(b) whother Export Inspection
Agency/Export  Inspection Council
has not been recognised to conduct
Pre-Shipment Inspection of Minerals
and ores; if so, the reasons thercfor;
and

(¢’ whether Government have
gone into the complaint by Export
Inspection Staff Association on 25th
May, 1977 as regards the restriction
of Carpet inspection (Quality Control
& Inspection) above 3200 Xknots
w.ed 10th March, 1977 while care-
taker Government was in office?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) Footwear. Footwear com-
nents and some engineering goods
are already covered under the scheme
of pre-shipment inspection. The
question of bringing additional items
under quality contrel and pre-ship-~
ment inspection is kept under constant
review.
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(b) No, Sir. The agencies do not
have the required facilities pre-ship-
ment inspection as yet. The matter
is reviewed from time to time.

(¢) Yes, Sir, The cCscision to de-
schedule certain categories of carpets
from the purview of quality control
and pre-shipment inspection was taken
as an experimental measure and also
after careful examination of the views
of the carpet manufacturers/exporiers
ag well as export trade. The reactions
of the foreign buyers and the be-
haviour of the exporters will be kept
under constant watch,

Functioning of Eastern Madhya Pra-
desh FiyingyGliding Club

5448, SHRI SUKHENDRA SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a probe was ordered
into the functioning of the Eastern
Madhya Pradesh Flying/Gliding Club
regarding its accounts and other as-
pects; .

(b) it s0, whether its report has
been submitte@ to the Government
and if %o, with what conclusions; and

{c) the reaction of Government
thereon?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Yes, Sir. The report has re-
vealed certain accounting lapses.

(¢) The follow up action has been
taken as follows:

(i) Inspection Report has been
forwarded to the Club for their
comments and for taking corrective
action in regard to the lapses point-
ed out therein,

_(ii) The Club has also been ad-
vised to take action against those
who are responsible for the lapses.

JULY 29, 1877
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(iil) The Club has been informed
that another Audit Party will be
sent six months hence to check if
all the lapses pointed out have
been remedied.

(iv) A copy of the Inspection
Report has been forwarded to the
State Government.
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Marketing of Tea Abroad by Tea
Trading Corporation

5452, SHRI P. RAJAGOPAL
NAIDU. Will the Minister of COM-
MERCE AND CIVIL SUPPLIES and
Cocperalion be pleased {o state:

(2 whethoer Tea Trading Corpora-
tion markete tea abroad;

(») if se, the names of the coun-
tries; and

(¢} whether the Corporation is
making preils?

THE MINISTER OF COMMERCE
AND CIVIL  SUPFLIES AND CO-

OPERATION (SHRI MOHAN THA-
RIAY: (a) Yes. Sir.

(hy The Tea Trading Corporation of
India is cxporting tea to the following
countries:—

Europe:

© UK. Ireland, USSR, Poland,
Hungary, France, Belgium Holland,
Wesi Germany, Austria, Portugal,
Italy. Greece, Sweden, Norway and
Finland.

West Asia and North African Countriess

Afghanistan,  Muscat, Dubai,

Kuwait, ARE, Saudi Arabia, Iran,
Irak, Jordan, Libya, Twaisia and
Sudan.

Far East:
Japan, Hongkong.

Oceania:
Australia, New Zealand, Fiji.
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US.A, & Canada
" US.A. and Cana

(c) Yes, Sir.

Indian Farmers Fertilizer Cooperative
Limited

5455. SHRI P. RAJAGOPAL NAIDU:

‘Will the Minister of COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-

~* TION be pleaseq to state whether far-
mers are having shares in Indian Far-
mers Fertilizer Cooperative Limited?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIEg AND CO-
OPERATION (SHRI MOHAN DHA-

. RIA): (a) Individual farmers do not
hold shares n the Indian Farmers
Fertiliser Cooperative Ltd., but agricul-
tural cooperative Socicties of farmers
hold shares.

Assistance from National Cooperative
u; Development Corporation to States

5454. SHRI P. RAJAGOPAL
NAIDU. Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to stalc:

(a) whether assistance from Nativnal
Cooperative Development Corporaiion
" for the development of handloom in-
dustry and establishment of Coopera-
tive spinning mills is on a matching
. basis and the State Governments are
not able to take full advantage on ec-
count of this condition; and

(b) whether Government propose 16
Telax this condition of State Govern-
ments meeting 50 per cent of the‘assis-
tance to any unit? .

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
PERATION (SHR] MOHAN DHARIA):

¥ (@) Assisance from National Coopera-
" "tive Development Corporation for the
development of handloom industry and
estgblishment of cooperative .spinning
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mills is on varying patterns under dif-
ferent schemes ag indicated in the
statement laig on the Table of the
House. [Placed in Library. See No.
LT—869/77]. No State Government
has so far shown its inability to take
advantage of the schemes of assistance
on account of not being able to pro-
vide its share of assistance.

(b) The question does not arise.

Working of State Bank of India,
Ahmednbad '

5155. PROF. P, G. MAVALANKAR:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleased
to slate:

(a) whether Government are aware
of the agitations yng disturbing situa-
tions including strikes efc. at the
State Bank of India, Ahmedabad
Head Office, during the recent weeks;

(b} if so, the facts thereof; and

(c) the steps being taken by Gov-
ernment to remedy and improve the
situation and working of the Bank?

THE MINISTER OF FINANCE & RE-
VENUE AND BANKING (SHRI H.M.
PATEL): (a) to (). State Bank of
India have reported that on 15th June,
1977 some of the workmen employces
at its Ahmedabad branch entered the
room of an officer and resorted to
shouting, abusing and other acts of
hoolinganism including manhan-iling
of an officer to protest against the is-

~ suance of a memorandum by the bank
- to an employee asking him to apply for
- leave for

coming late and leaving
office early on a particular day, While
the matter was being investigated by
the bank with a yiew fo taking action
against the offending employees, the
Officers Association demanded imme-
diate suspension of the employees who
indulged in manhandling their collea~
gue. The officers of the bank at Ahme-
dabad pesorted to mass casual leave
on 16th June, 1977.
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After completing necessary investi-
gations, Bank’s Ahmedabad Local Head
Office had suspended one employee.
Six employees including the suspended
employee have also been charge-sheet-
ed for misconduct. Action is being con-
templated by the Bank against Offi-
cers who remained absent from duty
in an unauthorised manner.

State Bank of India has further re-
ported that the situation at Ahmeda-~
bad is now normal.

Export of Indian Handicraft Articles

5456. PROF, P. G. MAVALANKAR:
Will he Minister of COMMERCE AND
CIVIL SUPPLIEg AND COOPERA-
TION be pleased to state:

(a) whether Indian handicraft arti-
cles are exported;

(b) if so0, proad details of the arti-
cles so sold abroad during the year
1974, 1975 and 1876, with the names
of the countries gnq the foreign ex-
change earned;

(¢) whether the handicraft articles
from Kutch (Gujarat) are also ex-
ported; and
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(d) it so, the facts thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) Yes, Sir,

(b} Item-wise and country-wise ex-
ports of handicrafts are indicated jn
the statements annexed.

(c) Yes, Sir.

(d) The main handicrafts items of
Kutch are:

(i) Bandhani {Tie & Dye)

(ii) Embroidery

(iif) Kutch work (Silver/Golq or-
naments;

(iv) Hand printing (Batik)

(v) Ajrak painting (another popu-
lar variety of hand printing of tex-
tiles)

(vi) Rogan printing (Rogan prin-
ted articles are mostly used as table
cloth, curtain cloth etc.)

State-wise export statistics are not
maintained.

Statement

Statement of Export of handicrafts (excluding gem and jewcllery) during 1974-75,
1975-76 & 1976-77

(Rs. in lakhs)

Sl Items 1974-7§ 1975-76  1976-77
No. (provi-
sional)
1 Woollen carpets, rugs, druggets including namdas 3611-19 4142°96 6143°63
2 Art metalwares . . . . « 1570°35 I701°08 2634:18
3 Woodwares . . . . . . . 68410 619°06 776°26
4 Hand printed textiles and scarves . . 822°96 1024°05 2144°23
5 Imitation jewellery . . N o e 464°56  536°7I  453:26
6 Shawls as artwares} . . . . . 22-24 33°1% 11985
7 Zari . . . . . . . . 268+-79 401°08 408+ 6o
8 Ivory . . . . . N . . . 50°92 74°13 134°54
9 Carpets, rugs and durrics etc. of cotton ., . « 192°87  337°91  4I4°41
10 Embroidered goods. . . 184°51 221°39  219°12
11 Miscell handicrafts . . 1365°45 1B64°55 2769°52
ToTAL . . 9237°94 10956°03 16217°60
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237
Statement
Exports of handicrafts (excluding gems ard jewellaoy) to priv difes Ceraicdes
1 the years 1974-75 ana 197576
(Rs. in lakbs)
81 Country 197475  1975-76 1976-77
No.

1 Belgium-Luxemburg . . . . 177°26 196°34 Country-wise break

up of exports during

2 France . . . . . . . 255°21 330°39 the pertod is rot

yet available.
3 West Germany . . . . . 1837°97 2579'87
4 Italy . . . . . . . 2§2°90  251°21
5 Netherlands . . . . . . 189°60 226°16
6 Denmark . . . . . . 18355  175°19
7 Sweden . . . . . . 167°20 213°31
8 Switzerland . . . . . . 123°83 237:64
'9 United Kingdom . . : 640°29  702°97
1o USSR, . . . . . . 23120  221'36
11 Australia . M . . . . 289°88  277°17
12 Hong Kong . . . . . . 35°56 23°40
13 Japan . . . . . . . 263°55  242-44
14 Malaysia . . B . R . 22°15 3074
18 Singapore . . . . . . 112°19 139* 61
16 Aden . . . . . . R 718 452
17 Kuwait , . . . . . N 71-88 111-62
18 Lebanon . . . . . . 32-78 2515
19 Saudi Arabia . . . . . . 330°55 668°93
20 USA. . . . . . . . 2427°34 2303°28
21 Camada. . . . . . . 35234 343's8
22 Other Countries . . . . 1192°22 155880
TotaL . . . . 9166°63 10863°68
Handicrafts for which cnuntry-w:se break

up is not availagble . . . 7331 9235
GrANDp TOTAL . . . . 9237°94 10956°03
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Delhi-Madras Direct Flights

5457. PROF. P, G. MAVALANKAR:
‘Will the Minister of TOURISM AND
CIVIL AVIATION pe pleased to state:

(a) whether it is a fact that Indian
Airlines have stopped the Delhi-
Madrag qirect flights;

(b) if so, reasons therefor; and

(¢) whether Government propose {o
reintroduce the direct flight at a suit-
able future date?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI PURUSH-
OTTAM KAUSHIK): (a) Yes Sir.
Delhi-Madras direct flights 1C-439/440
ig routed daily via Nagpur effective 4th
July, 1977.

(b) In view of the persisteni de-
mand {o provide daily connection from
Nagpur to Delhi and Madras, Indiun
Airlines found it operationally teasinle
to introduce an intermcdiate stop at
Nagpur. For the present additional
iraffic embarking aad disembarking
at Nagpur for Delhi and Madras can
be accommodated on this flight.

(e) This will be examined in the
light of actual traffic flow op this route
in due course,
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Public Relations Officers in 1. T. D. C,
Hotels

5¢58. PROF, P. G, MAVALANKAK;
Will the Minister of TOURISM AND
CIVIL AVIATION pe pleased to state:

(a) whether there are Public Rela-
tions Officers in the various 5-Star
Hotels run by India Tourism Deve-
lopment Corporation in the country;

(b) if so, their number, names,
qualifications, and allieg details;

(c) whether the experience so far
warrants the continuance of the said
PRO system in these hotels; and

(d) if so, main outline of the results
and benefits gbtained?

THE MINISTER OF TOQURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). Out of
the 15 ITDC Hotels, 12 hotels are off-
ering less than 5-star facilities. Of the
remaining three hotels, only Ashoka
Hotel, New Delhi has been classified as
5-Star Deluxc ang Akbar Hotel, New
Delhj and Holel Ashoka Bangaiore,
though not yet classified as 5-Star, are
offering 5-Star facilities. In these 3
hotels there are posts of Public Rela-
tions Officers. The post in Hotel Ashoka
Bangalore is vacant and has been ad-
vertised. Particularg of the incumbents
in the posts in Ashoka and Akbar
hotels at New Delhi are annexed,

(¢) and (d). The usefulness of the
system of PRO in the five hotels is
being examined.

Statement
Particulars of Incnmbents of the Posts of Public Relations Officers in Ashoka Hotel and Akbar
Hotel, New Delhi
Si. Name Qualificati. ns Deisgnation Scale of Date of
No. the post joining
1ITDC
1 Mis: Amrita B.A. from Delhi Uni~ Public Relations RS. 700— 3-11~73
Kashyap versity with Rnglish,  Officer, Ashrka 1300
History and Philosophy.  Hotel, N. Dethi
2 Miss Nayyara B.A. from Delhi University. Public Relotions RS, 700~ 6-8-75
Mirza. Has done 2-week course Officer, bar 1300

on Tourism c~nducted
by SITA and 4-week
course on Fare Cons-
truction, Ticketing, Re-
servation, and baggage
from Air India Staff

College, Bombay.

Hotel, N. Delhi.
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Unexported Powerloom Cloth

5461. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the stock of export quality of
powerloom cloth lying unexported;
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(b) the period for which the stock
has remaineq unexported;

(c) the state of quality of such
cloth and the percentage thereof which
has been damaged; and

(d) the precise part played by the
State Trading Corporation in export
of powerloom cloth?

THE MINISTER CF COMMERCE:
AN1Y CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA) : (a) Government has not
received reports about any export
quality powerloom cloth lying unex-
ported.

(b) and (c¢). Do not arise.

(d) The State Trading Corporation.
does not play any role in the export
of powerloom cloth.

Loss of Revenue to Government due
to Unauthorised Powerlooms

5462. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMERCE AND-
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the cost of a permit for the
establishment of powerloom factories
and the extent of revenue to Govern-
ment therefrom for the whole of Indja
and Tamil Nadu in particular; and

(b) the estimated loss of the rele-
vant revenue due to unauthorised
powerloomg in India and Tamil Nadu
respectively?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA) : (a) The fee for a textile
permit is Rs. 100 per loom to be paid
at the time of the issue of the permit.
The number of authorised powerlooms
in the country is 3.47 lakhs out of
which the number of looms in Tamil
Nadu is 32,781. The one time reve-
nue to the Government of India from
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the source would be Rs. 3.47 crores
out of which the revenue from Tamil
Nadu would be Rs. 32.78 lakhs,

(b) As the number of unauthorised
powerlooms in the country is estimat-
ed to be anything between 75,000 to
1 lakh, the estimated loss on accoumt
of these powerlooms operating with~
out the Textile Commissioner’s per-
mit would be Rs. 75 lakhs to Rs. 1
crore. No separate figures are avail-
able for Tamijl Nadu.
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Tripartite Meeting on impending
Strikes in Jute Mills

5466. SHRIMATI V. JAYALAKSH-
MI: Will the Minister cf COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whethe: tripartite meeting on
the impending strikes in the Jute in-
dusiry was heid at Calcutta; and

(b) if so, what decisions were taken
thercat to prevent the closure of the
jute mills?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHR; MOHAN DHA-
RIA): (2) and (b). In the context
of the situation arising out of shortage
of raw jute Commerce Minister held
a meeting on 3rd July, 1977, in Cal-
cuita with the representatives of jute
industry, labour and Government of
West Bengal. The following main de-
cision; were taken in this meeting:—

(i) Block closure of jute mills
would not be allowed.

(ii) A Committee under the
chairmanship of the Jute Commis-
sioner would be constituted with
immediate effect to study the cur.
rent raw jute supply situation and
to recommend measurcs therefor.
The members of the Committee
would include representatives from
the industry, labour and the Gov-
ernment of West Bengal.

(iii) The Jute Commissioner was
asked to immediately issue a notice
under the Jute (Licensing and Con-
trol) Order requiring all stockists
of raw jute to disclose their stocks
before him within 48 hours. Any
violation of this directive or furnish-
ing false information was to be dealt
with severely under the Essential
Commodities Act, 1955. The State
Government was requested to ex-
teng all necessary help,

(iv) The State Government also
agreed not to entertain any appli-
cation from individual mills for
exemption from the Energy Contral
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Order, and the exemptions already
granted were to be immediately
withdrawn.

(v) In all matters rclating to the
development of jute industry, the
Central Government would func.
tion in close coordination with the
State Government.

(vi) An  effective  machinery
would be devised at Government
level to collect up-to-date figures of
availability of raw jute and jute
goods, These figures to be maintain-
ed by the Jute Commissioner, would
be open to all concarncd for infore
mation,

Foreign Fxchang, ea'mningg of Travel
Agents

5467. SHRI OM PRAKASH TYAGI:

Wil the Minister »f TOURISM AND

CIVIL AVIATION %o »leased to state:

(a) the amount of foreign exchange
earnings of {he ten top Travel Agents
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in the country during the years 1975-
76 and 1976-77; and

(b) the amount of foreign exchange
allotted to these Travel Agencies for
travelling, publicity, promotion and
opening offices overseag during these
years?

THE MINISTER OF TOURISM AND-
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIX) : (a) and
(b). The statements indicating the
amount of foreign exchange carnings
of the ten top Travel Agenis in the
calendar years
1975 and 1976 and foreign exchange
released to them for travel, publicity
and promotion overseas during the
financial years 1975-76 and 1976-77 are
attached. The informatinn relating to
117 vear 1977 will be available only
at the end of the current year. The
Reserve Bank of India directly relzases
foreign ‘exchange to Travel Agents
for opening offices overseas.

Statement

Foreipn exchange earnives of the ten top travel agencies in India during 1he colevder xvecr 1975 end

the forcinn: exchange relcased for travel, publiciiy and promoticr. everscar during 1975-76

(FiguresinReY *

Sl Frreign Foreign

N, Name of the Travel Agency Exchange exchange
capned allntted for
during travel.

1975 publicity
and
nromation
cversean
during
1975-76

1 Sita World Trovels (T) Pet. Ltd., New Delhi . . 310.47.670

2 Travel Corporaticn (I) Pvt. Ltd.. Bembay . 2.00,24.226

3 Thomas Crok Overseas, Bombey . . . . 1,58,24,591

4 Mercury Travels (I) Ltd.. New Delhi . . R . 89,723,288

§ Trade Wings Ltd., Bombay . . . . . . 83,90,666

6 Mackinnons Travel Service, Bombay . . . 46,85,275

7 Indtravels, Bombay . . . . . . . 29,601,821 19.997

8 Cox & Kings Agents Ltd., Brmbay . . B . 26,73,127 57.593

9 Ambassador Travels Pvt. Ltd., New Delhi , . . . 25,13.804 36,269
10 Saha & Rai Travels Pvt. Ltd., New Defhi , . . . 19,96,120 16.910
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Statement

Foreign exchangs earnings of the ten top travel agencies in India during the calendar year 1976 )

and the foreign exchange released for travel, publicity and promotion overseas during 1976-77

(Figures in RS.)

Sl. Foreign Foreign
‘No. Name of the Travel Agency Exchunge exchange
carned allotted for
during fravel,

1976 publicity
and pro-
motion
L versens
during
1976-77

1 Travel C-rprration (1) Pvt. Ltd., Bombay . 4,18,16,857 2.85.573
2 Sita Travels (I) Pvt. Ltd., New Delhi 3,7<,50,564 1,9%,05§
3 American Express, Bombay . . 3,74,19,836 5,081
4 Thomas Crok Overseas, Bombay . 2,21,28,641 21,493
§ Mercury Travels (P) Ltd., New Delhi 1,23,13,400 1,17,294
6 Trade Wiges Ltd., Bombay . 1,18,61,000 1,52,465
7 Mackiniions Travels Service, Bombay 1,05,07,842 73,021
8 Cox & Kings (Agents) Ltd., Bombay . 49,47,151 2,071
9 Intravels, Bombay . . . . 41,22,595 43,615
10 Indiin Travels & Toure, New Delhi . . 40,10,038 Nil

Ajy Services to Poonch and Rajourj in
Jammu ang Kashmiy

5468. SHRI BALDEV SINGH JAS.
'ROTHA: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
-ed to state: '

(a) whether there is any proposal
with his Ministry for providing more
‘Toutes and flights to cope up with the
increasing demands of air service In
Jammu and Kashmir; and

(b) if so, whether it is alsg under
the active consideration of the Minis-
try to start air services to Poonch and
Rajouri in Jammu and Kashmir?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK (a)
“Yes, Sir. Indian Airlines have plans to
introduce four shuttle flights a week

during the summer months
between Jammu and Srinagar.

(b) No, Sir.

of 1978

Arrears of Taxes against Birlas

5469. SHRI HUKMDEO NARAIN
YADAV : Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) since when the amount of in-
come-tax, wealth-tax, gift-tax and
super-tax has beeny  outstanding
against Birla family and the action
taken to realise this amount; ang

(b) since when the details of the
outstanding amount of customs duty
and central excise duty are being col.
Jected and the amount outstanding on
this account as per data collected so
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far and the action taken so far to
realise this amount?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRKI
H. M. PATEL) : (a) The names of
the members of the Birla family from
whom such taxes were outstanding as
on 23-7-77 and other relevant infor-
mation are given in the statement.

(b) A sum of Rs. 1.21 crores being
central excise dues, was outrianding
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against the Birla Group of concerns
til) 31.12-76, These amounts could not
be realised as the relevant cases had
been taken up in appeal or revision
or were held up on account of stay
granted by courts or for want of re-
cords which have been requisitioned
by the Central Bureau of Investiga-
tion in certain cases.

Particulars in respect of customs
duty are being collected and will be
laid on the Table of the House,

Statement
Name . f the assessee Status Name of Amount of Finenciel  Actitn taken
the out- out-standing ycar in to realise
standing demand which the this
demand (Rs. int demand was amoeunt
thousands) raied
Smt. Su hila Devi Birla Individual Income-tax 71 1973-74 I
Al
Shri M. M. Birla . . Do. Do, 8o 1976-77 these
demands
ShriA. V. Birha Do, De. 52 1976-77 ure
disputed
Shri A. K, Birla Do. Do. [ 125 1976-77 in appeals
r and hence
Smt. Rukmini Devi Birla . Dc.j Do. 46 1976-77 crllections
have been
Shri G. P. Birla Do, Do. 129 1976-77 sti yed.
Shri S. K. Birla HUF Do. 105 1973-74
Smt. Priyambada Devi .
Biria . . . Individual Wealth-tax 4 1976-77
Note:

The statement above excludes tax demands in respects of some
assessments made on some members of the Birla family but in respect of
which assessment orders and demand notices have not yet bcen served on
the assessees because of stay ordersgranted by the Iigh Court on
writ petitions filed by them. Such demands have not, therefore, yet

become payable.
Adr flights to Ambal,

5470. SHRI SURAJ BHAN: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(2) whether no town of Haryana is
on Indian Airlines map so far;

(b) whether it is proposed to pro-
vide a flight from Delhi {, Ambala
ang back: and

(c) it not, whether the flight from
Delhi-Amritsar-Srinagar and back is
proposed to be provided a stop over
at Ambala, where a full fledged aero~
drome is available and a civil enclave
on the pattern of Chandigarh can be
developed?

THE MINISTER OF TOURISM AND
JCIVIL. AVIATION (SHRI’ PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.
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(b) No, Sir. The sector Delhi~
Ambala is too short for an economi~
cally viable air service. Moreover
good surface transport facilitics are
also available between the two cities.

(c) No, Sir. An additional halt oa
the Delhi.Amritsar-Srinagar air ser~
vice at Ambala would increase the cost
and dilute the economic viability of
the service.

Decline i Engineering Exports from
West Bengal

5471. SHRI UGRASEN: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether the percentage of West
Bengal in engincering exports fronmi
India had shown downward trend re-
cently; and

(b) if so. the reasons thereof and
the steps taken to improve the situa-
tion? :

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHR1 MOHAN DHARIA) :

(a) No, Sir,

(b) Does not arise.

Representation re. grievances of
Powerloom Industry in Bhiwandi

5472, SHRI G. M. BANATWALLA:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleascd to state:

(a) whether 2 representation has
been made recently to him and memo-
randum presented regarding the gri-
evances of the Powerloom Industry in
Bhiwandi (Maharashtra);

(b) if so, the specific grievances put
forth therein; and

(c) the reaction of Government
thereto?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA) :,

(a) Yes, Sir. A Memorandum dated
29-6-77 regarding cotton Powerlooms
has been submitted by Small Power
Loom Owner’s Association Lid,,
Bhiwandi.

(b) and (c). The Specific Sugges=
tions and grievances related to ade-
quate protection of powerloom sec-
tor vis-a.vis the mill sector, provision
of requisite amount of yarn at reason-
able prices, financial support to co=-
operative societies ond associations,
provision of technical inputs to assist
small units, implementation of the re-
commendations of All India Power-
loom Enquiry Committee, regularisa-
tion of unauthorised powerlooms, and
prodiuction of controlled cloth ¢cn
powerlooms. .

The Government are {aking all pos-
sible steps to redress the genuine
grievances.

British aid to India

5473. SHRI G, M. BANATWALIA ¢
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) whether Government have re-
cently discussed, with the visiting
U. K. Minister for Overseas Develop-
ment, the difficulties in effective and
speedy utilization of British economic
assistance to India;

(b) if so. the details thereof; and

(c) what agreement or understand-
ing, if any, has been reached in the
matter?

THE MINISTER OF FINANCE
AND REVENUE AND BANEKING
(SHRI H. M. PATEL) : (a) Yes, Sir.

(b) and (¢). During the discussions
with the UK, Minister for Overscag
Development, various ways of speed-
ing up the utilisation of British aid
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were discussed and an understanding
has been reached that with a view 1o
effectively and speedily utilising U.K.
aid in the forthcoming years, forward
action will be jointly undertaken to
identify suitable large projects which
could utilise substantial amounts of
U.K. project aid economically, so as
to produce together with disburse-
ments from other elements of UK.
aid, levels of disbursements, which
would be commensurate with the
aid UK. planned to provide in
the next 3 or 4 years. The British
Minister for Overseas Development
has also agreed to consider local cost
financing for specific projects in some
selected fields, such as family welfare,
dry land farming projects, fishery pro-
jects, ete. It is also our intention to
do forward planning for purchase of
certain bulk industrial raw materials
and/or intermediates from the United
Kingdom to ensure effective and
speedy utilisation of British economic
assistance.

Medical Officer of Ashoka Hotel, New
Delhi

5474. SHRI SATISH AGARWAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Medical Officer of
Ashoka Hotel, New Delhi charged an
amount of Rs, 4000/- from an Austral-
ian lady for plastering her leg when
she was staying in that hotel;

(b) whether the Medical officer
fleeced many foreign delegates to the
Commonwealth Parliamentary Confe-
rence by charging heavy consultation
fees; and

(c) if so, what action has been
taken/or is proposed to be taken to
stop this corrupt practice?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
In October 1875 an Australian lady
by the name of Mrs. Hazel Wilson
who was not staying in Ashoka
Hotel, but had gone to the hotel to
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see one of the guests, complained
to ITDC that the Medical Officer of
Ashoka Hotel who haq attended upon
her after she had fractured her leg
in the hotel premises charged her
Rs. 4000/- for setting, plastering and
X-rays of the leg.

(b) Shri S. L. Shakdhar, then
Secretary General, Lok Sabha hag al-
so received complaints from some
delegates to the Commonwealth
Parliamentary Conference (who had
been staying in the Ashoka Hotel)
that they had been charged heavy
consultation fees by the Medical
Officer.

(¢) On his appointment ‘in Feb-
ruary, 1968, apart from pay and us-
ual allowances, the Medical Officer
wus granted ‘Non-practising Al-
lowance’ at 50 per cent of his pay.
On his representation, he was allowed
in June, 1975 to do private practice
on the condition that the ‘Non-
Practising Allowance’ would be sur-
rendered and the private practice
would be undertaken out side his
duty hours. In view of the com-
plaints of over-charging by the Medi-
cal Officer, the permission granted to
him to do private practice was with-
drawn in January, 1977.

The C. B. 1. have investigated into
complaints against the Medical Offi-
cer, Their report is under consi-
deration.
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Raig by Income-Tax Authorities on
Biood Bank Organisation

5476, SHRI KANWAR LAL
GUPTA: Will the Minister of
FINANCE AND REVENUE AND
BANKING be pleased to state:

(a) whether Income-tax Authoritics
conducted raid on Blood Bank Orga-
nisation in December, 1976;

(b) whether Blood Bank did not
pay any income-tax though it was
making profit in lakhs every year;

(¢) whether Governmeni and the
Delhi Administration have received
complaints against the Blood Bank
‘Organisation about the maintenance
of bogus accounts ind having dupli-
cate books;

‘(d) whether the Chief Director of
the Bank, Dr. Vinod Behari Lal has
also not paid the income-tax fully; and

(e) if so, what steps Government
have taken against the aforesaid Bank
and its Chief Director and the result
of raid conducted by the Department?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) No search
and seizure operation under section
182 of the Income-tax Act has been
conducted in the premises of Blood
Bank Organisation, 4, Pusa Road,
New Delhi. However, g survey of
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the premises of the Blood Bank Or-
ganisation was conducted under sec-
tion 133A of thp Act, in December,
1976.

(b) The Blood Bank Organisation
has not paid income-tax so far.
Action to ascertain the income earned
in different years is being taken.

(e) Yes, Sir,

(d) Dr. Vinod Behari Lal did not
file returns of income after assess~
ment year 1064-65. In response to
Departmental notices, Dr. Lal has
filed returns of income after assess-
ment years 1968-68 to 1976-77. The
case is under enquiry to determine if
any tax is payable by him.

(e) The survey operation under
section 133A of the Act conducteq in
the premises of the Blood Bank Or-
ganisation in December, 19768 led to
the impounding of certain books of
account.

Assessment proceedings for various
assessment years in the cases of the
Blood Bank Organisation ang its Chief
Director have been jnitiated. The
cases are under enquiry.

Remittances by Coca-Cola Export
Corporation

5477, SHRI R. K. AMIN: Will the
Minister of FINANCE AND REVE-
NUE AND BANKING be pleased to
state:

(a) whether the Balance Sheet of
Coca Cola Export Corporation for
1975 shows a sum of Rs. 8.76 crores
as Head-Office expenses and Rs. 95
lakh on account of profit for remit-
tances;

(b) whether Government propose
to ensure that Rs. 471 crores due to
be remitteq is permitted only when
exports to the tune required by the
80 per cent formulae is done; and

(c) it not, what Government pro. .
pose to do with this outstanding
amount?
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THE MINISTER OF FINANCE
AND: REVENUE AND BANKING
(SHRI H. M, PATEL): (a) Yes, Sir.

(b) Remittances by the Coca Cola
Export Corporation will be allowed
only to the extent permissible under
the prescribed formula.

(¢) Does not arise.
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Impori of Machinery

5479. SHRI K. LAKKAPPA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to statc:

(a) whether Government have
taken any decision to liberaiise im-
port of machinery; ang '

(b) if so, the facts thereof?

THE MINISTER OF COMMERCE

AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) ang (b), The policy

for the import of machinery was an-
nounced as a part of the import
policy for 1977-78. It is more liberal
in many respects than the policy dur-
ing earlier periods. It details are
given in the import policy documents
publish oa 27th April, 1977. No
further change in this policy has been
made,

Special Plan Assistance to States

5480, SHRI K. LAKKAPPA: Willl
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether Government have
taken any decision to give special
Plan assistance to Btates against Pro.
jects aideq by the World Bank or
International Development Associa-
tion; and

(b) if s, the facts thereof?
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THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
Extra Central assistance to the extent
of 15 to 25 per cent of the World
Bank/International Development As-
sociation disbursements in respect of
State Plan projects is already being
given to the States. It is now propo-
sed 1o allow extra Central assistance
upto 70 per cent of such disbursements
for 1978-79 in respect of on-going and
fresh prajects.

Legislation for Functioning of Tea
Boarg on the Lineg with Coffee Board

5481. SHRT JYOTIRMOY BOSU:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government propose to
bring legislation to bring the func-
tioning of the Tea Board on the line
with the Coffee Board so that once
tea is manufactureq it becomes Gov-
ernment property; and

(b) if so, main features thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) No, Sir.

(b) Does not arise.

Recovery of Assets above Rupees one
lakh during raids by Income-iax De-
partment

5482, SHRI KANWAR LAL
GUPTA: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) the names and addresses of the
assessees whose premises were raided
and from where assets worth more
than Rs. one lakh were recovered in
the last 3 years;

(b) the action taken against them;
and
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(c) the names and addresses of
those assessees out of them whose
cases have been filed .in courts by the
Income-Tax Department?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to (c).
The Income.-tax authorities conducted
search and seizure operations in 8,235
cases during the financial years 1974-
75 to 1976-77. The time and effort
inwolved in collecting the information
sought will be very great. Informa-
tion in respect of those persons whose
assets were seized during 1975-76 and
1978-77 and whose seized assets exceed
rupees five lakhs in value, is being
collected and will be laid on the Table
of the House. Action taken against
themr: will also be indicated,

Commnlaints; against Customs Officials

5483. SHRI K. LAKKAPPA: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether Government have re.
ceived reports that the Customs and
Excise of Preventive of Delhi officials
implicated certain innocent persons
and detained them under the provi-
sions of COFEPOSA during Emer-
gency; and

(b) if so, the facts thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
No, Sir. There have been no reports
that Customs and Excise officials of
the Delhi Collectorate implicated cer-
tain innocent persons and got them
detained under the provisions of
COFEPOSA, during Emergency. How-
ever, Government have been receiving
representations alleging wrong deten-
tions of some persons under the
COFEPOSA Act. These are examin-~
ed by the concerned detaining autho-
rities and appropriate action taken,
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Writing-off arrears of Taxes

5484. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state the names of the parties
in whose cases arrears of girect as
well as indirect taxes amounting to
more than Rs. 1 lakh were written
off during the period from 1.7.1875
to 31.8.1977 end the reasons thereof
in each case?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): Names of parties in
respect of whom arrears of income-
tax (including corporation-tax) in
excess of Rs. 10 lakhs, in each case,
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were spproved for write-off by the
Central Board of Direct Taxes dur-
ing the period 1.7.76 to 31.3.77, the
information of which is readily aveil-
able, 'is furnisheq in Statement ‘A’

Details of cases where arrears of
Central Excise revenue exceeding Rs.
1 lakh were written-off during the
period from 1.7.75 to 31.3.77 is fur-
nished in Statement ‘B’.

Details of cases of arrearg of Direct
Taxes other than income-tax wand
corporation tax and of Customs duty
exceeding Rs. 1 lakh written-off dur-
ing the period from 1.7.75 to 31.3.77
are being collected and will be laid
on the Table of the House.

Statement ‘A’

Details of the cases where the arrears of Income-tax (including Corporation-tax) in excess of Rs.

10 Lakhs were written-off during the period 1-7-75

to 31-3-77
S. Name of the assessee Amount Reasons for write-cff
No. approved
fr write-off
1 2 3 4
Rs.
1 Shri Gpal Narain Seth, Prop. 15,96,568 “The assessments were meade ex-parte..
Seth Brcs., Calcutta. The »sSsefsee weS nct  traceable
nor any- assets were found cut of
which the tax could be recovered.
2 Shri S. T. Shah, Prop. G.A. 31,16,735 Assessee closed the business and had
Prabhudas & C ., Bymbay. no attachable assets.
3 M/s. Commercial Yarn Trading 61,72,250 The firm clesed its business and had
C»., Bembay. insufficlent assets.
4 ShriT. M. Karundia, Bombay 13,36,741 Assessce died Jeaving behind insufficient
assets,
s Mrts, Chimanla} Popatial, 17,31,847 The firm clesedits butiness and had
Brmbay. insufficient assets.
6 M/s. Sankalchand G. Shah & 33,11,883 The firm clesed its business and had
C ., B: mbay. no attecheble assets.
7 Sbri Abdul Razek  Ahmed 13,88,196 The assessee had insufficient assets.
Saheb Kokani, Nasik.
8 Shri Bhngi Lal Mehta, Partner 10,74,392 A
of M. Pravio Bres., Bombay. 1 The firm clrsed the business and, itz
. partners were declared insolvent.
9 M/s. Pravin Bros., Bombay 17,46,675 )
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1 2 3 4

Rs.

10 H. H. Srimat  Sardanandji, 25,54,665 Assessee was nct traceable nor any
Cooch Behar assets were avsilable, cut of which
recovery could be made.

11 Shri N. G. Shah, Bombay . 13,67,509 The assessee died in 1965 leaving
behind insufficient assets.

12 Late Shri Jiwanlal Lallubhai, 13,59,412 The assessee died in 1962 leavirg be-

Bombay. hind insufficient assets.

13 Shri Jaishankar Gaurishankar, 12,62,180 The asressee clcsed the business in
Prop. of M/s. Nandram Go- 1951. No recovery could be made
vindram, Bombay. fir want of assets.

14 ME. New Era Textile Mills (P) 22,62,635 The company went into liquidetion
td., Bombay. and no recovery could be effected
in the absence of any assets,

15 M/s. Jaipuria Brcs., Tumsar . 14,24,361 The amount could not be recovered
in the absence of sufficient assets.

16 M/s. Gudrughat Mines Tumsar 13,79,392 The amount couid nct be recovered

in the absence of sufficient assets.

17 M/s. Bast Asia Trading Corpo- 17,55,982 The firm clesed its business in 1954

retion, Calcutta, There were no ussets cut of which

tax could be recovered.

Statement ‘B,

Daetails of cases where the arrears of Central Excise revenue exceeding Rs. 1 Lakh were written-off
ditring the period from 1-7-75 to 31-3-77.

S. Name of the party Amount Reasons
No.
1 2 ' 3 - 4
Rs. '
1 Shri Shai Mohammed Sjo 1,21,548:36 ‘'The party was involved in an offence
Abdul Majid of Sahawar case which was adjudicated by the
Distt. Btah (U.P.) departmental officers in the year

1965 demanding the amount indi-.
cated in Col. 3, on account of non-
accourtal of tobacco in the statutory
records.

After exhausting all the svemues of
recovery available to the Depart-
ment, the matter was referred to
the State Authorities for effecting
recovery. As they also failed to
recover any amount and furnished
an  irrecoverability cert‘ficate the
amount had to be writtenwoff gy
irrecoverable,
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2 Shri Nanubhai Ambalal Patel
of Rangaipur, Baroda.

3 Shri Akhtar Abbhnrs, Proprietor
of M/s«Nadra Chemicals &
Pharmaceutical Works,
Bhopal.”

31,53,361-:00 An offcnc: case was booked against

the party for non-accountal of tabacco
to the satisfaction of Excise officers.
A demand for the amount as shown
in Col. 3 was raised in 1951 against
the party. He went in liiigation
agiinst the department. The case
remiinzd in lirigation from 1955
to 1976 and finally went in favour
of the party. The Law Ministry
adviced against a further appeal,
Accordingly, thc amount had to be
written-off as irrecoverable.

1,32,936°00 M/ Nadry Chemicals & Pharmacenrical

Co., Bhopal were found manuface
turing and clearing (rench polish
without a cemiral excise cence
and without payment of centra}
excise duty leviable thercon during
the period 1-3-55 to 16-5-57. A
demand for the amount as shown
in Col. 3 was therefore raised against
them. The party disputed this lia-
bility and filed a writ in the M.P.
High Court at Indore. One Mrs.
Iftekar Jehan Begum offered secu-
rity bond for the amount involved
on 23-2-58, as ordered by the Court.
The Writ petition was dismissed
by the Court on merits. As the
party failed to pay the amouny,
action was taken to recover the
amount from the surety. The surety
also apgr“ached the Court and

! Gover application
for special leave to Supreme Court
was rejected. The amount had
therefore to be written off as ir-
recoverable.

Division of work handled by the
Reveane Wing

5485, SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state:

(a) whether it has been decided to
divide the work handleq by the
Revenue Wing into three independent
Boards;

(b) if so, the estimated amount of
additional administration expenditure
likely to be incurred ag a result there-
of;

(c) whether it is further proposed
to set up separate Boards of Central
Excise, Customs, Lang Customs and
Estate-Duty and if so, the additional
expenditure likely to be incurred as
a result thereof; and

(d) the total number of Class I
posts created or likely to be created
as a result of the changes in the ad.
ministrative set up of the Depart-
ment?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M .PATEL): (a) The decision taken
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was to decentralise the headquarters
administration of the Revenue Wing
of the Department of Revenue and
Banking into the Direct Taxes Divi-
sjon, the Indirect Taxes Division «nd

the Central Division and not into
three independent Boards.
(b) No estimate of the amount of

additional administration expenditure
likely to be incurrcd as a resull of
trifurcation of the headquarters set
up has been made. The pdditional
expendilure would not, however, be
large.

(c) It iy not proposed to set up se-
paraie Boards for Central Excise, Cus-
toms, Land Customs and Estate-Duty.
Therefore, the question of incurring
additional cxpenditure as a result
thereof does not arise.

(d) Nil

Arrears of Direct and Indirect Taxes

5486. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state:

(a) the total amount of arrears of
direct taxes and indirect taxes, sepa-
rately, as on 1.7.1975 and on
31.3-1977;

(b) the amouny recovered during
this period; and

(¢) in how many cases the outl.
standing dues were written-off or
remissions granted and the amount
involved therein?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Arrears of In-
come-tax (including Corporation-tax),
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wealth-tax, Gift-tax, Estate duty as
on 30.6.75 and 31.3.77 were ag under: —

As on As on
30-6-75 31-3-77

(In crores of rupees)

Income-tax (including
Corporation-tax

Gorss arrears 928:34  873-56

Nect arrears 69284 56984
Wealth-1ax

Gross arrears 7624 52-75

Nct arrears 6480 3282
Gift-tax

Gross arrcars . 4°94 590

Net arrears . 3-59 391
Estate Duty

Gross arrears . 14-0I 15-56

Net arrears . 7-88 924

Information relating to arrears of
interest-tax, customs and central ex-
cise revenue is being collected and
will be laid on the Table of the House,

(b) The total amount of Incomo-
tax (including Corporation-tax). In.
terest-tax, Wealth-tax, Gift-tax and
Estate Duty recovered/collected dur-
ing the period from 1.7.75 to 31.3.77
is as under:—

Amount

in crores
of
Rupes-
In—comemu and Cor- . )
poratior-tax (including
collection urder the
voluntary Disclosure
of Income and Weslth
Act, 1976). 3962 -15%
Interest-tax 184 72%
Wealth-tax . 111-¥43
Gift-tax . . . 1009
Estate Duty . . 20-9¢

*Provisional figures.
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Information relating to the amount
of Customs and Central Excise re-
venue recovered/collected during the
period from 1-7-75 to 31-3-77 is being
collected and will be laid on the Table
of the House.

(¢) The number of cases and the
total amount of Income-tax (includ-
ing Corporation-tax) written-off dur-
ing the financial years 1975-76 and
1976-77 were as under:—

(Statistics relating to irrecoverable
demands written-off are maintained
financial year-wise)

JULY 29, 1977

. N Amount
Financial year Number written
of cases off (Rs. in
crores)
1975-76 . . 12,4858 5:32
1976-77% . . 95,832 10-66

*Figures provisional.

Information relating to cases of
outstanding demandg of Direct Taxes
other than Income-tax and Corpora-
tion-tax, Customs and Centra] Ex-
cise revenue, written-off during the
period from 1.7.75 to 31.3.77 is being
collected and will be laid on the Table
of the House.

Suggestion made by Indiay Chambers
of Commerce regarding Economic
Policy

5487. SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state:

(a) whether Indian Chambers of
Commerce has urgeq the Government
to give a fresh and bold look at the
entire economic policy and remove all
constraints to encourage a free play
of market forces;
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(b) if so, the reaction of Govern-
ment thereto;

(c) the other suggestions made Ly
them; and

(d) how far they have been accep‘t:
ed by Government?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (d). A Me-
morandum containing various sug-
gestions for stimulating the economy
was put forward by the Indian Cham-
ber of Commerce before the Budget.
All proposals presented to it before
formulating the Budget are taken into
account by the Government and the
Budget proposals indicate the result
of such consideration.

Payment of Bonus to Employees by
American Express Bank, New Delhi

5488. SHRI OM PRAKASH TYAGI:
Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state: ,

(a) whether it is a fact that the
employees of American Express Bank,
New Delhi have won their case for
the demand of bonus in Labour Court
but Reserve Bank have advised the
bank to file an appeal in the Supreme
Court against that judgement;

(b) whether it is also a fact that
the management of the Bank is pre.
pared for the payment of bonus; and

(c) if so, the reasons why Reserve
Bank have advised the Bank to make
an appeal?

THE MINISTER OF FINANCE AND

. REVENUE AND BANKING SHRI

H. M. PATEL): (a) to (c). In terms
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of Payment of Bonus (Amendment)
Act, 1976, though banks were kept
outside the purview of the Payment
of Bonus Act, Government at that
time took a decision that bank em-
ployees should be paid an amount as
determined by Government as ex-
gratia in lieu of bonus. In accordance
with that polcy, the Reserve Bank
of India advised the various banks,
both in the private sector and in the
public sector, after consulting Gov-
ernment, the ex-gratia amount to be
paid to the employees in those banks.
American Express International Bank.
ing Corporation was advised by the
Reserve Bank of India to make ex-
gratia payment to their staff for the
year 1975 at 6 per cent of salary,
which wag the highest percentage of
ex-gratia allowed for employees in
the private sector/public sector banks.
In accordance with the Reserve Bank
of India directive, the bank paid the
said amountg and did not make any
payment which the employees were
demanding in terms of an agreement
between the bank and its employees’
union dated the 17th September, 1974.
This agreement requires the bank to
pay 23 1[2 of basic salary and ellow-
ances, subject 1 a maximum ceiling
of Rs. 2800/- per annum as bonus to
its employees, for the year 1975. Some
of the employees filed applications in
the Central Government Labour
Court, New Delhi, in this regard, and
the Court, in itg judgement dated 31st
March, 1977, hag given a decision in
favour of the employees directing ‘the
‘American-Expresg International Bank-
ing Corporation to pay ‘the bonus as
provided in the agreement,

2. On the American Express In-
ternational Banking Corporation seek-
ing the instructions of Reserve Bank
of India, they were advised by the
Bank to move wn application for
leave to appeal in the Supreme Court
of India. As payment of bonug in
one of the schedulad commercial
banks, when al] the banks are exclu-
ded from the purview of the Payment
of Bonus Act, 1964, will have impli-
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cations for the other bapks, Reserve.
Bank of India is of the view that,
the decision of the Highest Court of’
the country should be obtained in
this cese.

8. Reserve Bank of India hag in-
formedd that but for jts advice, the
American Express International Bank-
ing Corporation would have paid
the benus to its employees as per the
Agreement and the decision of the
Labour Court.

Names and Addresses of Blacklsted:
Firms

5489. SHRI KANWAR LAL.
GUPTA: Will the Minister of COM-~
MERCE AND CIVIL SUPPLES AND:
COOPERATION be pleased to state:

(a)) the names and addresses of the:
firms which have been Blacklisted
during the last five years;

(b) the reasons thereof ang the:
action taken by Government against
them;

(c) whether blacklisting of some of
the aforesaid firms have been removed:

(d) if so, their names and addresses
and the reasons for removing their
names from the blacklist;

(e) whether Government have made
any inquiry about the irregularity
committed by the officers in removing
their names from hlacklist; and

() if so, the action taken by Gov-
ernment against those officers?

THE MINISTER OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): (a) to- (f). Information is-be--
ing collected and will be laid ¢n the:
Table of the House,





